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BEFORE THE NATIONAL GREEN TRIBUNAL SOUTH ZONE AT CHENNAI
MEMORANDUM OF APPLICATION
(Under Sections 14, 15 read with 18(1) of the National Green Tribunal Act, 2010)

Application No. 111 of 2023

Arul Raj ....Applicant
Vs.

The Tamil Nadu State Coastal Zone
Management Authority Rep by its Member Secretary
& 2 Ors. ... Respondents

COUNTER AFFIDAVIT FILED ON BEHALF OF THE 3R®P RESPONDENT

I, Dr. Purvaja Ramachandran Daughter of G.V. Ramachandran, aged about 57years,
Working in the Department of National Centre for Sustainable Coastal Management,
having office at Anna University campus, Chennai-60025 Do hereby solemnly affirm and

sincerely state as follows:-

1. T am occupying the post of Acting Director in the National Centre for Sustainable

Coastal Management and I am well acquainted with the facts of the case.

2. Isubmit that in so far as the averments contained in Para 1 is concerned that As per
para (ii) of page 30 of CRZ Notification, 2019 (enclosed herewith as Annex-1),
“CRZ shall apply to the land area between HTL to 50 nieters or width of the creck,
whichever 1s less on the landward side along the tidal influenced water bodies

_ Director
{\fgt(ona! Ccﬂntre for Sustainable Coastal Management
) Ministry of Environment, Forest and Climate Change

Government of India, Anna University Campus
Chennai - 600 025, India



Further in the last sub-para of the same para (ii) in page 31 of CRZ Notification, 2019
(Annex-1), the term “tidal influenced water bodies” las been explained and the same is

given below:

“Explanation.- For the purposes of this sub-paragraph the expression “tidal influenced water
bodies” nieans the water bodies influenced by tidal effects from sea in the bays, estuaries, rivers,

creeks, backwaters, lagoons, ponds that are connected to the sea.”

Thus, “Bay” is classified as a “tidal influenced water body” as per the above
explanation and as per para (ii) of page 30 of CRZ Notification, 2019 (Annex-1), “CRZ
shall apply to the land area between HTL to 50 meters and NOT 500 m as claimed by the

Applicant.

Further, as per para 5 (iv) of CRZ Notification, 2019 (Annex-1), “the water areas of CRZ-
LV shall be demarcated and clearly demarcated if the water body is sea, lagoon, backwater, creek,
bay, and estuary and for such classification of the water bodies the terniinology used by Naoal

Hydrographic Office shall be relied upon”.

“Palk Bay” is clearly demarcated in the National Hydrographic Office (NHO),
Government of India, Chart (Approaches to Palk Bay) No. INT 7394-358(enclosed
herewith as Annex-2).

Accordingly, “Palk Bay” has been correctly demarcated in the draft Coastal Zone
Management plan maps Nos. TN 44, 45, 46, 47, 48, 50, 52, 53, 54, 56, 57, 59 and 60,
covering Pudukkottai and Ramanathapuram districts, as a “Bay” with CRZ of 50 m

as explained above.
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CRZ of 500 m is NOT applicable to Bays, as per para (ii) of page 30 of CRZ Notification,

2019 (Annex-1), as explained above.

3.

I submit that the averments contained in Para 2 is concerned that The CRZ
Notification, 2019 mandates that the land area from the High
Tide Line (HTL) to 500 metres on the landward side be marked as CRZ.
Along tidal influenced water bodies, the land area between HTL to 50
metres on the landward side or the width of the creek whichevver is less

is to be marked as CRZ.

I submit that in so far as the averments contained in Para 3 is concerned the IV shall
constitute the water area and shall be further classified as under:-

2.4.1 CRZ- IVA: The water area and the sea bed area between the Low

Tide Line up to twelve nautical miles on the seaward side shall constitute

CRZ-1V A.

2.4.2 CRZ- IVB: CRZ-1V B areas shall include the water area and the bed
area between LTL at the bank of the tidal influenced water body to the LTL on the
opposite side of the bank, extending from the mouth of the water body at the sea up
to the influence of tide, i.e., salinity of five parts per thousand (ppt) during the driest

season of the year.”

I submit that the averments contained in Para 4 is Clause 2.4.1 describes CRZ-1V
A as “the water area and the sea bed area between the low tide line to 12 nautical

miles on the seaward side.”

\0

0

Director
National Centre for Sustainable Coastal Management
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I submit that the averments contained in Para 5 Clause 2.4.2 describes CRZ-1V B as
“the water area and the bed area
between the LTL at the bank of the tidal influenced water body to the LTL
on the opposite side of the bank extending from the mouth of the water

body at the sea up to the influence of tide.

I submit that in so far as Para 6 is Clause 5 of Annexure-IV mandates that water

areas of CRZ-IV shall be demarcated clearly. The relevant portion is extracted
below for convenience. “5. Classification of CRZ areas:

The water areas of CRZ-IV shall be demarcated and clearly demarcated if

the water body is sea, lagoon, backwater, creek, bay, and estuary and for such

classification of the water bodies the terminology used by Naval Hydrographic

Office shall be relied upon.”

I submit that in so far as para 7 It can be seen from the impugned draft maps that
along the coastlines of Pudukottai and Ramanathapuram districts, CRZ area on the

landward side has been marked only up to a distance of 50 metres.

I submit that in so far as the averments contained in para 8 as far as reading of the
Notification shows that:

a. The Sea is classified as CRZ IV A
b. CRZ area along CRZ IV An areas is 500 meters from HTL.

c. Palk bay is shaded in light blue and demarcated as CRZ IV A.

d. Therefore CRZ area ought to have been 500 meters from the HTL

wna University Campus
3025, India
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10. I submit that in so far as para 9 is concerned that, It is clear from the draft map that
the sea (the Palk Bay) has been shaded in light blue which is the colour code used
to denote CRZ-IV A (up to 12 NM). As seen from the Clauses extracted above, the

extent of CRZ area along CRZ -IV A is 500 metres and not 50 metres.

11. I submit that in so far as the averments contained in Para 10 is concerned that the
Palk Bay is part of the Bay of Bengal and is not a tidally influenced water body
covered under CRZ-IVB. It appears that the respondents have failed to appreciate
this fact and have erroneously marked an extent of only 50 metres. Therefore,
there is no justification or reason for limiting the CRZ area on the landward side

along the Palk Bay to 50 metres.

12. I submit that in so far as the averments contained in Para 11 is concerned CRZ IV B
(Tidal influenced water body) presupposes the area between the LTL of the two
banks of a tidal influenced water body to be demarcated as CRZ IV B. In the case of

the Palk Bay, there are no “banks” since it is part of the sea and only has a shore.

13. 1 submit that in so far as Para 12 is that the Palk Bay is a part of the ocean/sea is
evidenced by the fact that peer reviewed literature annexed herewith records that

salinity, biotic assemblage, currents, etc., are the same as the Bay of Bengal

14. | submit that in so far as Para 13 is concerned It is submitted that Palk Bay sustains
the most extensive cover of sea grass in the Indian subcontinent. A study titled "A

Comprehensive Geospatial Assessment of Sea grass Distribution in India’ reports

shle Coastal Management
‘orest and Climate Change
Government of Indig, An niversity Campus
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that the study estimates the total sea grass area coverage in India as 516.59
km?2.Palk Bay sustains the largest share of 329.70 km with an overall classification
accuracy of 83.5% for the year 2014. Except for a few areas, sea grass meadows exist
within a width of about 300 m from the coast, which is followed by a nose grass
zone of approximately 2 km. Sea grass patches occurring towards offshore after this

“no sea grass zone” extends for about 6-7 km, however, with low densilty.

15.1 submit that in so far as Para 14 is concerned the Palk Bay, 14 species of sea grass

occur. Sea grass meadows are an ecosystem supporting diverse life forms and are

an indicator of healthy oceans.

16. I submit that in so far as Para 15 is concerned Coral reefs are also recorded from the

pathway with a total of 34 species reported.

17.1 submit that in so far as the averments contained in para 16 is coﬂcerned total of 21
marine mammals stranding events consisting of 23 animals were recorded in the
Palk Bay between 2009 and 2020. The species of marine mammals found at Palk
Bay include: Finless Porpoises, Humpback Dolphin, Blue Whale, Dugongs,

Pygmy Sperm Whale, Sperm Whale, Minke Whale and sea whale.

18. I submit that in so far as the averments contained in para 17 is concerned CRZ area
of only 50 meters along the Palk bay. If the respondents are going only by
the name, then maybe they will mark a 50 meter CRZ area  for the entire east coast

along the Bay of Bengal.

Hor
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19. I submit that in so far as the averments contained in para 18 is concerned that this
has to be rectified by marking these ecologically sensitive and then placing the
complete draft CZMPs for public consultation. Only then can errors in the marking of
CRZ areas if any be pointed out etc. No purpose would be served by a public

hearing if these incomplete maps are placed before the public.

20. I submit that in so far as the averments contained in para 19 is concerned that It is
necessary to note that that there have been several orders of Court directing the
respondents to strictly comply with the CRZ Notifications while preparing the
CZMP, but till date, there is no indication that the  respondent  intends to
comply with the law. It is submitted that the balance of convenience is in favour
of grant of interim orders directing the respondent to comply with the law and

rectify the draft maps to record the subject ecologically sensitive areas.

21. I submit that in so far as the averments contained in para 20 is concerned that the
Copy of CRZ Notification, 2019 is annexed as Annexure Al.Studies

on the Palk Bay are annexed as Annexure A2

22.1 submit that in so far as the averments contained in para 21 is concerned that draft
maps were uploaded in October, 2022 and this illegality was noticed. Detailed
representation was sent by email to the Department of Environment on 18.11.2022.

Copy of this representation is annexed as Annexure A3.

23. 1 submit that in so far as the averments contained in para 22 is concerned that Copy
of the CZMP maps prepared in 1996 are annexed as Annexure A4, these maps
demarcate 500 meters as CRZ area. Copy of the 2013 draft CZMPs are annexed as

Annexure A5, these maps also demarcate 500 meters as CRZ.

National Centre for Sustainable Coastal Management
Ministry of Fnvironment, Forest and Climate Change
Government of India, Anna Universily Campus
Chennai - 600 025. India
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24.1 submit that in so far as the averments contained in para 23 is concerned that the

Applicant have no option but to approach this Hon’ble Tribunal for

redress of their grievances on the following among other.

PRAYER:

In view of the submissions made the Hon'ble National Green Tribunal may kindly
dismiss the above Application and pass such further or other orders that as this Hon'ble

Tribunal may deems fit and proper in the interest of the case and thus render justice.

n nvironment, Forest and Climale Change
Government of India, Anna University Campus
Chiennal - 600 025, India

Solemnelzga firmed at Chennai on * BEFORE ME, ~
This the”~day of August 2024 and * M :§37Z7

Signed his name in my presence * - Cor "M
After reading the contents herein o ADVOCATE, CHENNAI
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Ut Ho €lo TeA0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of Iundia

EXTRAORDINARY
HI [[—@Ug 3—3U-TU3 (i)
PART II—Section 3—Sub-section (i)

TR | WahTiva
PUBLISHED BY AUTHORITY
| 36 ¢ feoelt, YA, S 18, 2019/WW 28, 1940
No. 36] NEW DELHI, FRIDAY, JANUARY 18, 2019/PAUSHA 28, 1940

qyta<er, a9 siX ey IRady /e

srfergET
7% faeeft, 18 stardt, 2019

ATALA. 37(3) —Fr T T 9T LR F AT TATEC0 3T a warers, & stfag=
HEAT 1.3, 19 (1) a6 S=adt, 2011 (58 T0H 280 99=q qarg Af=aaa s stfag=ar, 2011 g
TAT B) G q&I &=t T watawor (F@wer) sfafaeam, 1986 it om=r 3 & oeftw wfaua ady Afdsaw &=
(Fr&r =a® zas qe=T Hrerdsre wgl 747 2) F &7 # ;i frar o,

S qAtaer a9 X Sorary TRadT HATAHd A ! TAT T GIAl 6 Taed o §3eqv, qerd
gt ¥ faerrer, oTR-wedes, adiT et o T 9t aqeral it s & Reedt qur g A arfe & g9y
¥ 7ér fAfema s sfaET, 2011 # wiawa Iuae & an § o= gurenial & srfafe, e ada
ST ST T ST GAT F AYATIEA I §U 2,

i At o aCRTi/AT Tsg Al S quremRAT § qaiawr, a9 oY Saarg aiiady §AeT |
& fAfama S srfargmmT, 2011 & d@es § T aaiawyr i agig o g gafaa Rarst a1 Ao
FA T e T g

T TATaRer, av it Seary uiada #5Ared F g fattama s erfegeer, 2011 F g6y o
fafe= qef qur gt T=ar o w9 Ts el Sl qurenRAT it fRaret i ST w S SF srfegEar #
T afvade g st Y Rroarfeer s & forg =f. qover a1 6 stegerar § uE afufd w1 woT T o

A wATrT H . Q9T qATE GRT TR bt T8 RO T S= A T8 g S zw "6y ¥ fafee
qurerTfat & arer wermst g o g

e Toft waferat & fecaforat s gamat & <ot § yrew adia fafqase st stfergmer, 2018 s
T S oft ST I arire 18 i, 2018 FY TITA, I i AT TfEde it ATErEe UL STAT TAT 9T

T FealT TR g 3ugaq Sfeated sred adta AfFame S srfeg=er, 2018 & sfafkar
TC ST S GATAT 9T F8 e ©F § 6= & o T g;
368 GI/2019 (1




@ 2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

A T FHrAT FLHTL, TATAL0T (F2ewn) sferfar, 1986 (1986 1 29) & &y 3 Y IuerRy (1) 3w
STYTRT (2) * €€ (v) §RT I& ARG} 7 TN F4d g A adt fAffaas sim srfdgeer 2011 g .
1. 19 () ATAE 6 Stadt, 2011 F, I arat % Harg sifernia #¢d gu, Rreg T arfdsraor & weer B
AT AT XA HT &G AT AT AT, F TET A F AT wHErA i e vy et ) st o
AT S wTpfde Sewl, wieer arfiT % Fror a9y w6 # afy F @add @ e § w@a gu aste
et 2 srea waq s @ agEr 39 % afdfea, ady g€t o aqdt =7 ¥ sfed ater
LAV AT AT ILeA A ST i e giveyggy o7 Aerdv qur o7 SroegEt % sreare & s
8T T FISHL 29 F qET @ o At Ty anR e w Aergar gty AT 9 ¥ e ¥
AT et B

() I SA @ (Z8H TEF T9ATq TALTA F ®F § Fgl T47 §) § A6 a9g 1 A Afingg

500 HTET T -8 |

EISEIRRO] — T ST F TASAT 6 T T=iue ¥ gy a¢ Ueh ar «afvia § 52t a5
ST Bl ATl SA % JRF Ioqad T L@ Tgedt g, starfF Raffa afmmet ¥ s
TSEIT qaq T TG T (TAEHTTHETTA) g7 @i sie @i a8 osat o =9
TS &1 AT Iqersel HL[AT TAT Bl

(i) ErerTeTE I - I AR T S THATe § AR 50 wWie ar e i =iere o o w5 gy,
SATE F gated s ferat, < o & 92 gu §, % gew fuq ag g SEl aF saR
FATTA e (ATt & s faemraTers Friaerdt w1 fafFafia B s & o ga
1 feior av & e srafer & sravftaar f ar=r Y ai wrr af gse (D) # e
HTART TR STTQAT QT SaTe & TATAT g arett g0 0 ad S Jerere Arstrel (R g
TEH T AU F & §F FFT TAT ) F AETE ATHHTT Ch ST (et frar
ST
T, 50 HIeT it Hreresre AT A7 fivew A Fere, w7 G S off 2w 2, gw afergan, ey
stoa gl akaysmgars e % g e far o 2 ¥ aqer w4@foa
Hrsteuadt & HelvaT a97 affaw sATaT oY gad getag watawofia qreiaray F semfr
gHMt SR a0 srfegEmT Ff foewadt w7 srqew g ah, 100 Hiex a1 i 61 =2ers 6
HTHT ST AT F7 g, AR gt
FISERT - ZH I GXEATH F WSS Sare worfae s Rt & ardt, 9t g, a4y,
Hhih, deRaTey, WA oY qATE TeATe S aqw o A g g, # "9y A sardw g9t ¥
TATET ST (AT STferda 2

(i) e quT A sarir YA (SR 3eH 399 UeET Uediue F w7 § ohgl W7 2) F wepy
Forq e SaTr e srata sy e orfnia 2

(iv) s & gaiea st et & forw |g o S 6 Araer ¥ werdiuer o e ster e (12
HHa! HIeT) % 7ed Raa -8 oz frm it RAoda fRar § vadtue § B uww vadiue &
A= &

2. H® FT TR — TET S=7 37 Ty ST F G0 T qREAT F ThSrred qSE 47 Ay
HeTgaTe afiea R SITusTT, arefe -

21 Hrerests - e watERr i 3R & gatfe gaaTefier € ot o AergE o et fra sroam;
2.1.1-FreSiE-IE:

(F)  Hreresie- § arRRa i i gfP & gagaefier (Sue) i gersta f @orwarsit arer Feferfie
&= wivgford g, ST e it sreedT & Sehere Taw it A g st
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[ 9FT JI—8vE 3(i)] YR 1 ST : STHIHR O 3

(i) g FAeaia | 7R Few gAeata e 1000 &t Hew & srfers g at #e ameata & e 50
HeT & & F GH AT F T H IUTey FIAT STUAT AR U ey § Hremsre-lw ot

Tfrgfera grm
(i)  wETer s vare fak,
@iy =T F

(iv) S w7 F girr aagfa (Fewe);

(v)  Saved Rt afgq geasta (@wermn) sifafaam, 1972 (1972 &1 53), a= (dwaw) srfafam,
1980 (1980 =T 69) IT TATaTUr (FXeAwT) yfAfA=aw, 1972 (1972 & 53) & Iqae F FedA
TSET I, THET 9T, T57Aod, RSTd g+, aegsiid qatard i o= §ferd &=,

vi)  FHDIT AR,
vil) DI IS T,

(
(
(viii) BT & Hehg T TATATH;
(
(

ix) L T A A,
x)  oferat o IS T e,

(xi)  TRTATIEE Wged & &5 AT HLAATY ST gL €T |
@) =9 AfAEEET F SUTEy-l ¥ gusiatate o fiseundt § vhia anted® fgidr % srar u e
Had TET T g (TTE e Tuw) g7 a7 g gatea et § gy ariRafadt i 3 & gegadia
&1 3 Torw Tregl of% o TSAEr g1 Ua g d qaTEr Yag AT 978 SITas
2.1.2 HErE-l
Fra AT & T fAFT AT YT ofiR 3= SaR W@l o = 7 &l dreie-1g § afeqferd g |
22 HREIwE-l:

drerere-1 # fBreme iy Jrst a1 v femm Bfge 1 9 sifaga a5l o=t S ey
wtel & 50 wfdera & i grd gu gt woriel % AT & AT AT foeesqT g &Y g S qUT qHV
! I g AU qIaeTd ST ST ST Hraist 79 FeATa il SHaedT 6l T% g, o e qeidl
e a7 e g fwfEa gfa e gfeafea gim
23  HErSE-:
A {8 ST rveqTeha srgeqataa (vt UTHior & 3te) & ST ST HeNRSre-1l % S Al o g,
drerre- 11 7 witgfera g sie dsmwsre-1n &t et feferfera sfort ® asfiera f smo-
2.3.1 HerEE-in#:
Tt T qraTey AT dierSe- 11| &, Sgt 2011 SATET AT & ST SITEHEAT gH Tidait e Hiex
2161 & ofere g1, 372 HISre-11F F &7 § A7rad TR STeaT & diensie-11E |, i &t i aret 9
9T TEATS & 50 HleX g% F &7 F A aIHe A (TAS ) & €9 ¥ et AT S, e 39
rfergemT & agee w@iseuwdt o Sfera wrmslT shkar & |rer T A 4w gy, & srgAied B o g
SR 7 g ax 200 HieT F7 AT SqATHE ST 1] T
2.3.2 HerEE-l:

o 2011 ST ST F SIAATE T a7 FFraAriieT 2161 & FH SIHEEAT " aTel HT =T HIATSIe- 11|
&= Hrersre-1ng & w9 #§ srfwfzga oy Sraw sie Hemsg-ine 8, iy it e arer 9T 9% TeEua @ 200
e @ & &9 1 A1 TTAYHE S (TAEeiE) 3 w9 § et B smom)




@4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

2.3.3 ST wofae st vt & Ry wadtue & 50 e a qffr & ar e 6 =SS, O of w7y, A
T Hterwsie 10 &t # wadeE & vy § Fatie fRr smom

gy, srftrg e weae wrsit § e arer T gt F o o Agt g

2.4 HemsrE-IV:

TV  Srer ot Ffewferg SRT 9l 37 FETeT o aeffa e st

2.4.1 fisTE=-V #:

HYR T ST AT WA U ARG (12) T YT T Fer Sae Ta % s oo 6 o aqg aer 8 e
IV # "feafer gim

2.4.2 fisrsE-V T@:

HomesTe-IV @ &=l # SR & T st et F B ax Uerdiuer ot sa a9 erte v ¥ o
w1 ai A g g (fefidy)  aavrar qw agg § s M F e  fegd S B
feradia feom # werdiue & e st 81 ol aer & wfewfera 2

3.0 Htreee ¥ AW v i st @R are 8- Referfe ad7 St ux dweqet adiy watawr F
AT TAT T FHTIT GTT FIHAT ¥ T T FSATAT 3 wovsrared faarw earr far srrosm-

3.1 Wi =7 ¥ srgefea oty a7 (Fidiy)

THTEROT (FEAn) SrfafAam, 1986 % srefie srfvrsma wfary avrer % Hawa o o7 e wieadaTefier ae
ST T § AT A @rEt s weg i @rd), qgre § qreEd, 9 T, whaied § Ha A
FSTIE, H H AFIMTE, AT § 771 1 @ret, afeer & dearcntaar, aie s3or & wfam, off demed
AT o0 AT AT w A ergeiE adt e (fefiet) F e § Ry s o7 ewe yedT adT gea,
o & wgerme afvatera § ST oraeft wameft smshfarenT & forg ot demedt o ffz a2 & 1 aftwfeg w2 %

TR ST
3.2 sfqcefla wesrser gt o g gfF 9 F are-ary a7 ¥ forg drersre)
3.3 gEcaT Hag & AL €T % fia< are arer dsrsgl

4, droree ¥ o sfefde framan: oo et Bemeam 71 @ dareie §
s e o ST SR g srrare ot AR dersie afed, S@ derse-), 0, 00 st 1V E s
e s ST 1 5 srfergeeT % 4 5 % Suaet % gy arfa BT s

(i) A I T TATIAT 3T FRreraTr I=i, w=rerdt a7 wikarsht &1 fear

(ii) AT, A R AT TR HATerT Y arfde=re e 1. 47,0, 395(31), arE 4 Wi, 2014
T a1 AR fdse, Tt w1 @Rt a1 gurem, gars vardt Fv e ar fruem)

(i) % woEw THERCOT TR AT R iU T ST

(iv) =9 StfrgEe o orefie ogeer sl wer srfaerdy it qatqafe & Ao sefward @1 e i
AT, GHAT ST 5 T TaTg UL & AT ST 47 ST STy STerTl

(V) ST, gl AT T AT 3 AT aieaat & srentard srafrse o ofg:# ey @ @ret sm

(vi) a1 % 9 % g § "iRmi @ werar, sienf@e St i, werSuer wf T awT a1 W ¥
AT FHrEATA

(viiy T % srferew Fera arer & H d50TTg o drarer
(viiiy X, =g qar et gagt § o aiiEt wr ga
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[ 49T II-ET€ 3(i)] WA 1 TS HHERI 5

(ix)
(x)

(xi)
5.
5.1
5.1.1

Tt Y@ Il Y FeTg 77 ITH Feara|

ST oSt 3T Tt Sfte Rewst &t g F fou adT sereEt § Aee-armT # e S A
gfaSe far Sroar @i fiearsie o Wi armit & yeae i Ruerm & foro gatea 3amr G
STTEAT

S EEREIRELCIRCE

Hierae § sraer fRaraary w1 R

Hrersts-1:

Hrerse—I&:

¥ oy TReR® =7 § ercafas dagqdfier § o g w1 ¥ Hercre-iF e § fAwfafeg sroaret

qfgd, 15 ATy gt fohar STaaT-

(i

(if)

(i)

=6 ATerg=AT F AATE, AqEed doeuadt # Hfdte, vHt atiR-wded aiemT F arereia, e
&t o e oW 9, 97 T, WIHAE A0 gearia SE ari-uded G, g stea aerHeff
TR/ ST WAATS % T GFTC AT T g1 o wisieuHdT # getag, wiutas w1 ¥ dagasfia
&= o Hefarg qatacofiy gratarat o7 aragri=ar & eael

Fowg I THC &5 H Faq UH FRaThet S 9T 151, SEHe ATl T [Hwrar SiAr, ared
gurrferat o7 = o @l gearfe 9% uEw 7 gtermi, [t S uarst o sred 92dl g,
drerafa &F ST

Hemesre-1 et § FUTT F g 98! ST @l X JATT ST arelt GEahishl Sqafd Faer Arariaes
ATt B TeAT, TOTH I TSI S S TS & 7T, T 90 a1 GHal a7 7 gl aaiawo
g ffor & eregelta &t sroaft Sreefr frwrfeer a8a oo seaw afafa sieeror grr i 9 8
i foraeft wata=or, av siw Srerary aiEdT gArerd g0 St & Wt gt o afe Ut wEs
FRaTor sy SITo &t & BT IS § AT SHY Fowg IHAT L, FIHI THRAT & 1, FF & FH A4
T exfar wg= it FTEAT g, a7 AT AT TR AT FereuEd e g e 9 TIdIE gETiu
g R ST

5.1.2 HorEE-| @ - Sqsaiia 8=
Heresre-1g &=t ¥ frarerera &1 e wae & fAffafae a1 sgafa s gihe-

(i)

T e, Sy At gofy & safa Fae T BT & o &

ST Se-

(F) T GEAUTY, S SI@TE, TG, T, SIS 1, WEhH, STATaaLor 4, Y, Teel
T graT a1 ST a9« dg 3T

(@) T, TOEAE I T TS 6 oy IR

@M A 3= SaR @I %, 9T I g2 F9d UHT 9S4, IH T aws arel 4 & A
&1 erefa & forg witersra =gt R s

T T e o e Y T i % ITART & swta wae ST JuARare, S e,  id a1 aghay
qferg yorrett, Tt snaead ggag S IuATRGret & AT o TATaAT For UHt aRaga Wuret & g=ed
¥ forw swermega =T o farm ar s ieE e Yo, SsraTe [SSEAt & uiagd o v,
el sftenfiver e, goraa AT ST W glewy, & oy & s,

(%) Ferd & AT & forw 3T,
(F)  STTHT, Al 3iT dQET T TeET % frw grax qiet &l SIeav six d%Ts,;
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(i)

(i)
(iv)

(vi)
(vii)
(viii)

() T arersll, SAr AfETeRn i e, quise ATt w1 SArET ST AT At % g9 5
ETor B §CAAT ST AT ST &7 YA 9 6 forg Sam

STATT & A PRATRTT AT STCTTET a7 TIATsTd, 9121, Sawiat, STErs °91ey, Fera g Iura,
SeReTCH, UTSW ATSAL, AT5E gradt, Ar=rery qeaT giaard, adtg qfer woay, ared i a2 w&T et
AR ST o1 o a7 FomeherT StEfT wreger =9 & sraeys wg qery gy

T TR SHeTT Eat g1 faea o ageg ghaamd|

GATATR TETAT T, Tt & Saawrgl, et iz afe Oy #1 eqmraia BT s s fAadae
e

=0 T % Surae-|1 § Tt AfAfdse sar tErfmm saneh i acelisa st i iy
Are weTeor & forg gharard, Yerferaw si wrpfaek ey drery #, qer SR gRer MR erers gy S
fRerrfReert o wartaR, a9 o) Stear afady T gre S ant qdw et atgd g
fafaet & Frateaa & sreaefim, vig ag & O gfeeny sdet sie s, wewifer i, das
T qSTe, 9T T qSId SeATIS S ATt % oI sirearearss s et it wifiy sii e % e
gl

A= FRmel § X gaeATE FT srafd @rer 9 IS AT @TerT Hr HERr)

AT ST A 1 TS & & g@rT S

e ey weeRr saTeat Feerfea ot o sremelt e gasET % R, 25 gidea
srfaer Tt e (haer sfafiera Soeat o srgeror Surat & forg) o1 Soeiir e wadt -

(F)  TH GAATOT T Bl T GARR G AL T AT A qfeeardt ARt ¥ s,
A Hel TATT GeAehiah & o7ferh 7 g1

(@) srfafrd F=fT e &7 afrmtor Feer Gfy g 6 aes £ dn

(M) TG TS ggu R G Aar wgwer A afufd T e

Fufere oI afg:&rat & forg onver giaamd s sifer afgarat w1 ofeg)

T STt o forg ATen)

TREATSHTY, fSred Tortias, Tar & gafea aRasret o ared g ¥ aeHT) St A Y

TRASATSAT 6 & § aefiga AT T gl

| i @St (e s faffame) stfafam, (1957 %1 67) 6 vow =l ¥ wr-a ¥ srefie
st oy @fRst(s) F1 g FTied e, S IE TR T qET] @i gie $iT s
fAreTTers gTr g @ AT F AR AT THIT 5 T Foi1 AW g7 797 it
ATFTOT GIRT, SATSATLT &7 7 UF AT o7 @isit o wrer & S wgrar:

UG SASA & % AT g A g we UR sulReal & R w7 BT STosT S siasa T
AIEF AT GIAS & TU % Forw St she grarbrast o0 wahr w8 i S iR @A FieeT ¥
LT s e # ST st farehve am et &4t svof it weferdy s sraiior 3 farer sy v 2

(xiil)

(xiv)

T S AR T AT @ oY s gt sadr @t avfi ey ok giaemg)

AT, T ST ey wRaEda Havera gy st watacofty wree i gorfRafy, e g
=T e o Trsa s e i At wguer fdEe afafy % qea RenfReed ¥ se,
HEAT geaTte # forg st Sy Ty ofT anfera sroferse ster Y argT Aewrery ar arhty faege =y & dar
LA AT ST T AT FAshTer & forg g s giaard g =Ry
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(xv)

(xvi)

(xvii)
(xviii)
5.2
(i)

(i)

(i)

(vi)

srefiom argat afgd e arew s daga yorferai

TRATAl i I gEAT A AT F U HeE R, 9EEER 90 WE R, §Edd J9T 9g49E
IERIEIKIRY

T THATT AT HEAF ey

fctaufiszor ik agae giae)

Hemste-1|

STET de SN B, Herere-1g | 9T STaTIred Sharar o} srera 2|

AT gAY, ey, Aeqarey, qerell, FTAiadl, Arasase AT gare & oy wadl &
FferaTor it sraafa, e ae F iy i g arer &= a7 ar e wifeea RarRa sw=anet
gy T aTF FTer & g & O, aeq ag T UHT fRET A g, S T e weeh o ae i
AT ATl & T IS TS BT, & G T aCh aTel & IT w1 & GIorHi0r 6l STqafd Tgl af S|

FUL (i) W SAIATITST T, GHI-HHT TC AR G aTel TATHIT T AT 297 Ao fa iy i g4
T Y aTaE AT AR[ B4 TATT GAHE AT Hel & FATT F [ AT ATIES! o e g
T 7l Ta § T ATAGEAT F TR A qUEG FT SATEATAT Fel TATT AR ok GLATAT H
ATELTRAT B, a7 FaTRATY gt T RAwm a1 Tsa a1 €9 s YAmE, qhied TS ad
SO Jaeg TITErTor (THE SIS UHT) a7 §9 TS &5 Ta1a-Si19 T JTTerRTr, F Tedq & qgiax,
I AT ST TR HATAT & ST HT ST T TSH TS S Fael TTTEwLor Teqrd i
= WA § 37 fa=my o g1 TS T SR T UTTErheor a7 S foe ST 3fiT aeqe=nd aedid
TET S e TTTEror TS ageeh, S SAyqaeTst i Suesgdr, Taia<or a0 SuTal gedlie
T ST T A T a¥ St i S ag " e sras yrfereer i e gt fF
g <9 a1 & gRET & o s srafersel 1 e detea s eraferse geag st & a2
T IS AMTAT TeATT q< U AT T4 S § F ST AT

qrfarshd STa=T T qAAAT, aaaT i STERT § aREadd B AT aE-ae a8 qeT ang e
FEST ST Z9r Ao Heterd it siw g@ stfergmmT & Tt # wehrer i e ' Hisar wel
T AT O &5 AqTd % Teaele saa T STTo i afe srfergm=mr 1 39 aie & 9997d Hef
T AGIE F FAT Bl STALAHRAT g7 Ar A T R/ A7 g8 TS JATHA,
gorRefd Fdfdq s a8 S T TR (THESEUHT) a7 99 Teged i S Taee
qIfErsRTor, F HTEAW ¥ TAER, g9 ST Sarg IRadd wEred w7 Heaed w0 ST qoasE
T SETAT YT F, T8 AT W o F=R & 97 TAHSEUHT A ST O R qeae=d
ureiSeuRT Al Tgqelt SE ST B Iuesear, TAataT S IUTl 3ATe i S
AT ST T U I v SR ST ag Haterq wEar ArgISHT UTiewer w1 Scaarad g 4
ag gfafar w31 fF gafer are srafarse seer et & Jqa 3| Siarse F7 g T Sy efie
e 8 areaT A srer ey ux fe) off weRTe % srenfara wersrer s femTeor 7 R s

Tz de ¥ R a1 great F1 Fair s ¥ g Aidse i | grel w2 gy g-eel & G, 5q
=T % IqrEg-1ll § Ry T arat a7 Renfaer F srerefiT 2

T qef 9 qerfl @ a¥ qded giaeTy sqHd s Sroin T sreerlt glawmet § sae T
TS AT TG, FUL qae & o0 Fied, ATaY Ted, XA Jax sl ofd H7 STANT Fild
gy, A frg U e AT, Saste gy, S Bt sEedTy srte afegierd g e e, 3|
et % aqare GHT g, Faa stua axmeff wfrar a1 s gaars el & duw & g
e HosuRdt § 2efE ST W@ e AT 6 qegqdiv i o e uadt § gelag qaiea iy
TRETITAT o sreefi s &t Srosih quT, TEr giagrst St st & forg g=dea § =g7aq 10
HeT T FATHRT T AT AR
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5.3 Hemsre-ll
(i) STET ok HreRos-| @ H A AT H1 AATRTST Harsre- || § off erqaa B srom)
(iy  wASE § Frdwara w1 AT
TETore § AwforfeT s g ofiv ge fafafea S s
@) HreresiE-lll # uAdhe & ffax zg afageEr % ol aeiy srdwerdt ¥ fro srasgs
TIRT T e TTALTAT X =T Trwgdr il saaears & afeaford e gu gge aqem
sfRemt giaemst wiga ya § wisEr widega oiw semrst, S vt g g, diser
oot R o wisger a7 vga & afds 7 g Y weena A qatat @y geww, 7 f
fRwTor T sT 2t g
@  FW, UFH-, ST, I, T, G & forg Far e arfad
(M) 98T T gay AAFIOT GIRT HTAAT-Z-HAAT AT T €17 et i araersar 3g
AroeTeral, e, aut S ¥ e 3 gt araa e, g d=res, 9, 959
ST 7€, Srerfshrd Yorrelt, arfed 7« % A, qasreiy, wavg @) e wa-
TI9ET T fAiom)
(o) Hetd ggur FEEer i sterar @i F g aquied ¥ g 9 wer, IuEr o e
& forg s9TE ST aTelt gt At defda et 7 Reton
(& T e gt gqert F forg sfia gfaerd S@ sl g ¥ g, S F R
TSN, HlrdT o SHTe i giaemd s
(=) SteT o7 Hremeste-1ll &=t F TASSE ¥ U AT TUod TSHRT U9 ¥R §, 98l a9y T a7

T AT FEF T AEARR TheT giAgTd S i=rery, et w4, YIeer glaAr i st der
e fore ST o €

TS H UH get fi qfF it s, Rete/ged @i dag e giaemd seEma 2R s
T, T ST F SFTAR A 797 A1) Swrarel-Hl £ 9raf 77 Aiastss Rgial & oqar
Srued @SeTAdt § wied AteT Fr aftaferd B o 1 et a2 £ U gl # seea
R STUm)

Hremreete-Ill &= § uASiore 3 aug qei # sreardl wheq giemd srqaa g st Ot sreomrfy
qlaemstt § haer e, AT AT TEU, FUL g2 % (o0 Fey, ¥ e, Tt 9%
seTleh AT T ITFNT Fd gy ATHT af A, Taerer giaamd, dev it syaeard snfR afeafom
gRIT & ety et giarersit &7 o srforgmm ¥ srqar aqafRa @seaad § gots o @
THET AT & el Ut ghramsit £ oo F g vadue & 10 e ) gaw g
LA o T T gu ST foha Straem

ST ST STTHET g T @It LT g7 @ AT % ST AT qHTT 6 AT
ST FATT g e U SrfSreReort gIRT Uk AT o g @St % 9T Uty U, 91 T @tey
(Fremer efie faffermm) srfafimm, 1957 (1957 #7 67) &1 gum o@=) % T @ % erefiw
fErg =, XTI @Sl T T




o
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(iif)

(v)

5.4

()
(i)

TAEISE q a1 dienete- &= ¥ forg wriwarat w1 g

(%)

2o Tt F SuTae-lll § € T ot Ar Anied fgidt fit od F e ww q¢ w
foete a1 greet ar wded g afansmrsrt & v & fog ffdse =t § arf oe gu y@st
EAREEALS

AT RTEAT &1 fAwtor sy qEREi 9 @ 8 ag aiaiE afged sk sk
ST S 3 HISET AT GHET F Al el & wifer & siex g o un fAwior srerer g
At 2g futfor aqafa Faa & gar (qa+us qo) aka 9 #ex a% sAfowaq $=rg %
Rt &t gy S afgd wrhT TR i agT s AgEt £t ot & sremehi g

gt Tigd TTeta FHTAT &1 HIS@T ATl & oo ersf a7 fESiree e ey
¥ ufads fFg 97 ‘2 £ F 9reaw § qded Al Gl a9 & o7 SAsd AT ST e

auf &0 A auw & g grevias ey wael, arETiad o= Tadl, S s see,
Frigawer e, g ofiT qai 1 FHim

AT TAT T G

g o & wiafSa Tedta v F garaHt sraiq ITAE oY shen i srqea vRwg, wei
e g ger oy fi fAwiet ¥ osrar ux @Aa At F e 3w faferse
e St § gATOce @St & ST @A i SIS FRAT ST e, S UeErTe sy
T8 § wateq 918 9T g, qud % u=due % ST uE Hie i FAr8 9% § @il 6w
e 7 AT T g i} gt srarerss gira e war g arfs aavfir s F vae &
ey geanuTa frg ST &% ST ag T Stat & Tgur $iX ad STaREd & Haer & gay |
AT FLETITAT et &7 o el 2

@IS S SHTT ¥ TCHTY @IS (HRLTerd g @HT AT % ATAR ARG TR &
TCATY] o1t T AT T ST U SATSzorl g1 U 47 7 @idsil o a7 97g MY, g1
s it (e s e arferfaam, 1957 (1957 &1 67) it o\ Sg= & AW @ %

srefie erfargfera, aoTop @St 1 @ae)

q-rsfTar srer 71 fAewdr ofw soe gefea fwfor 5 37 &=t # Sieh, wr agar e w1 8 @i

ST 3ael IeTeh SUANT & forT 8, T GIgeht UAue F 200 Hex aF & &5 § Tiaaferd R Sro sk
TFATH F 200-500 Hex T F I &=t §, iy s w7 Fewdv w v, anEr, $v e
e arte 3 for |ereor it % wreAw | T oW IR A RAT ST T, g ST B
=T HI IUAeY T gl 3T TUF SIS F T T TATHEAT &7 F 57 AL AT §F TS &7 JATEA
g7 erferfaa srfereReor grer U fAshdor o witeter @t ST FRT Ty, anrET ST FiY ST 6

for aCRTEt FeaTor FiorTett g aufsa aremT R=Te srgAa &t sre)

warteq wartercofiar qeer Sart 3 arey demere-1| &= # sraforse g s -5 gt o &
AL T [ARTHI

Harste-Iv

dremcere |V et § srqera siie Rfaafua FMetafea wrrarT gi-

T TR g TRE R ®T § 7 qTa Y Yol FRFATT e 7y 2|
-, THAT ST &7 arere o forg Faer Rwferfere sl o gi;

()

Fuae GrgTet S Tede, SECITE, JE, °4Te, qede A7 Rad, 1 s € i I wEE
forT grax Jeae s,
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(xii)

(@)  de Ters gigd T, Torfa e $fR qRer sare % forg afvsd;

(1) & & U & forw g

() ST, Sal $ dEEIEt fY 3uvE Y T aTe-a s

(¥)  SEErel & a9 e, AT Rt 7 GiReeme, a5 So g9 arterdt & R qur
Tog STt | A0 ST F WERAT 7 Uk AT Ty Ol & TS 3§ s
Fe gaet wfafafagt o srenfa o

gl ST d_El, SIEY, "Tet, dedel, eor A Iurd, Sy (Feared), urserrsey,

AT eTer YT FRAaTs S AreThe sTAaT o Y F AR TN AT T FAT FrAFATT

HYETOT 31rfe g o Ieume|

STTSIT & Ueaa| qeh @<t Tarel 7 s/

stferg™ra eae! o @ Qef, SACRT ST @RI S - REwemT T 7 AT

STErHT e e afgeat % Mmoo F forg gfamd

T T TeTer a0 AT Jead gigd war daet afersHret % w9 # i aResT|
TCHTY] 301 [T Y i)

arfen

a1 A @ (s o fafeem) sfaffaw, 1957 (1957 #7 67) &) geeft srqa= ¥ wrr-a &
e srfagf=ra aRmTy @fasit f @i 67 @@ S o gfas (@RS F ar oi 09 o wfas
(@S & &9 H 970 57 2

AT, F ST ey wiadT warerd g st qatawfia are o FeEnr ageer fee
1< AT TS Gy =T &1 A1 wgwor fzsror afafd 3 gera MRet % ey a7 71 F o
T e ufer giaTd, sfade ST FT ST F A ¥ forw giEeTe a1 @i T g9t F ey
aTet offaer STeT sveraT enfera sroferse ster % fAwamor 29 qarm

UTRUATEH, SR TS Aigd G=1< Jurreft Y sgaey)
AT o ATTATT, AETHNTL et 1o &7, Ferer AT garg qiemet it Aty ¥ fre 5w wrl

He e Tog TR T #Hiemeste-1V(F) et & g wafacofr geeirat afga Rreaferim 1 ot
& AR SrvatE ArHAT § TATCE A7 ¥ et 7 fmior ol deg gl st

(@)  Hatad ST geER gataoiy et aftq Al et F g9 § e st
FAEATAT &R AT Afear & A1 g darsie-1V & &=t § aRarsHT 61 sraem=r ¥ e
TS TG ST qaer YTEFeor a1 sffreqaneor weqa st St IRASET it ST T 3
ST HLHR R Gy g97a gearsd R it qard e & frg femd B
(ER) q= FT F U Fe g (qatac, a9 T seer afEdT $eEreE) @y
RrmTieer 4

(@)  FeErd G G SIS TETH A O Saldd T TR qaia<or SHTHTd 3 qrer e
STTREEAT FeaT 1.3, 1533 (31) T 14 Rrqw, 2006 % srefier srfdetara gfmm F sram

SETTe TS o forg ardsTiaes gaars s w2 % forg e wewor fRei=rr 1S iy
sroTer Rerfar 3 <R wer- U ST T & -gT AT AT S e e AT afge e




@
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ateror guTeTa et R (Samre) afga watawfs ydam g (Suad)), srer sifew
frertror R afga sroet yaem ST (STUad) Te5gd F3T)

@) G TS g, S gAaTs & Q| S9dT g1 IU-AE (@) H 3BT T T qEl h
Ao e o TeETq sifaw Sy, Suwdt, Sitfew srher s Sruwdt w7 T fise Ay
FT ITHT AT FLA ST qATA, a9 3T STAarg TaaT §aed w1 fAwrier #3 & forg
TEA HT:

() FeT ORI AT ag UET AT TS gHE dl SU-HE (W) W Heid S9 gadrs @i
ATFTFHAT T ATALTF 3 IAT TRt § AT IAKT T8 AT BT 14t 8 & = gfsar o
ST T QAT S qAeAtoaT qieaferd TEi g et aRASET Tad, A aitadt ¥
FafEra g

55  TU TITIATSH & T il A&

T St AT 91 artest® frgiar g fAfiese srfeard @Tsi & siavia s arett 78 geamrs

F fmtor afga ol femrers SEwaTa) @ & ¥ Ugel TTAT] 01 [AHRT STATel ¥ 94 S|
frTeT AT g

6. TET N Fogw Ao (Heerady)

() =& wfgEeT F Suddt % eqae, @it T TSy iR g9 sy a7 et srfangEeT, 2011 et
HNAT. 19 (1), TE 6 Ty, 2011 F orefiw foxf=a dafea ada S w&e aismT (Hiseuadt) @0 ==
AfIrg=T & Uyl F ATETC [IATET AT AAAT HA 3T IH AqHIEATd Faeis gqiawo, a9 ik Faary
ofads FATer i Iega HO7 $X I g9 AR wrdwart, 5 1 38 afdgEear & Sudy an g 8, &
TR e qeid &5 Taga Trsmrell & are T SaT srferd g S a0 T See Ut &l 360 T
qaifera ar sreraw Al T SITaT §, 99 T o0 SATIEAT & SUHy A Agi gl i UH TS % qedind
e Hlemesre w=fsta o forg Hhemste srfag=@T, 2011 % ITEET & FqER TAT &l e TET & T4 TSI
T SAALOT THAT ST T,

(ii) AT ST TR AT T OoF &7 gIRT SATIT ITed 0o S{erelt a5rioen ger (30) a7 ugiawor, a= i}
STaTyg T GATT o ST T T TG g (38 3T UAHUEHUH & w7 § heafeq) aga o=
TS 3w AT & Sl Hetara quramiRat & wrer aerHel F HIse UHdT qATX AT STIA #hi STTur,

(i)  aET oA ST "y TS 87 FTARgEAT % Sursg-1V # Ru wu Antast®E fagidl, e siasta sn| Star 7
el wEAT Y B, W STHETE A Tl F e Hiseie er=l v ATWHIT AT aRfieha e g 1:25,000 het #Y
T TAWT e ITET HISSTHRYT JATT LT,

= STfergEAT o ety aued A daedt STy S 757 IR, Y TS & TATHA, TITHF IIIEFor 47
Tt adr S Serer ITTEheer gy S8 Afeg=T & Iuae & F{ae gureata UHr srqufed diseuadt, s
farermm g7, & i & siex faffafa fmar srao;

(iv) TS LT AT T T &7 FIRT T TT6T HISSUAUT &l qaTa<or (Feron) srfafagw, 1986 (1986 T
29) & srferrtera whkaT (31F) & srqame, aqi=a gxrwert i Rt & v Heaied & forg wefera adrg s
STereT UTIEreRToT o THeT YEqa [ohaT SITUIT,

(v)  TEIeETq TATEC, a9 oY SIAary Tiadd HATad Seled TSd GChT AT Y ST &A1l gatdd aara
& Falere ArATel I fa=T I $iR A e TaT |

(vi)y  FrTeraaT e TEd @ = au & safy ¥ gy et qgl BT ST ae o F e o fed o
LRI T T 5T A TV 19 92 =R T gahd gl
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8
y

I R Rfafia sefwamt & Rre farcle ssaReramsE:

() =9 AfdE=aT F Iuadt & garlad g arelt it seEe o) R e et # oy w1 %

9@ Hrerste srATafRy IS FAT srfarT g

(i) Hremsre-l o Memweie-lV gt # gEntera wvfy fasrETerss wrieerat ar aRESTe, S oe

ATEGAT % AR AT a1 s 8, % deog & watawor, a9 «iw sy gfieds ge g
HaTerd qEr ST warer wrfersneor 7 fRwriver % smerme 9% denese semafyy v & s

(i) =& AT & FAEr q=y gt g o fAfREfi sriwerdt, S oqof w7 & dersell s

Hremsre-ll &= § ord 8, % forw gaferg adta S wery arfarereor gy dieste SemafRy Te
& wae H = oo s shw ey, dersie-il @ 1§ g=fora Ut aRasmareh, st dersre-
L am IV &=t & ot ot €, 7 Hemsie aTaiRy 39 F day § Faer qaiew, a9 i sterar] aiade
HATA g gafed dereunu it et F arame a¥ fF=me fran srom

(iv) o wfensErer ar swriFart & oy S zg sfgeeT F STt o fardu srfagemT, 2006

HEATH F1.37. 1533 (), A1@ 14 [Eawez, 2006 F ITL AR G ©, S0 Garer § Faferg aqaras
TTErhTor FTRT Helfera Hiieuny it Segqfiat & swer< a¥ Taraiet, doriq waer; gav @ o gait
‘%" % forg TS wataroftr qaraTa Reafor yrfter (S zod goe geumq uadarsuy gy i 8)
AT TAEXT, g9 ST AT TREdT WA, F AqER $HEU Hfdg=n, 2006 % o wiira
TIIECN ST "Hrerte ATy sere i srudh

(v) ESU SATAEAT 3 IUSET AT e FA F forw fraa Fetfa dar & w1 AT 8o F a1 a@7 o

AT 7 TR % Ao #, 39 TS Sy Ga T ST TS SreaT 6 ST & AT
TTEreRTOTT ST 38 SATSGAAT F SAHIE Heferd qerT i Jaer TTiaereor v frerer areq w37 &
AT HSL W&TH T STORfT

(vi) haer F 300 a.71. F AT e aw i wot F forg A ararfta seat & o @a5foa adm

ST Sefer Tiershzor it [RTient it sre 3 e gefir e srfareor gy w9 ware v st
I qeT, UE wTfesmor w5 ware & & 98 adir fafam s sttt & ofider § 59 swame
T ST R4

s ) Al st F g dercte smmaf s w0 & gfar

GRS F FETE 39 FfegeaT F aefia g serafRr e e g Mefefat awarast F g

4

)
4

TEr XIS ST FERTST &7 o TNT ST TTe UTTEHTT bl SATera T hial -

() T STEGHAT o IUTL-V F AT THRATTAT T o A
(

&) wa St TR AT e A @ giew T AT HTHEE ST TTIUF "gew Aiga
@ qataer gaTaTd fAair fard)

() =& ATEgHAT F T qA A T HForeundt F sgare, afe afEsETd ww el qer srawEe arer
&=l # Raa g1 (S3m2y fdg==T 2006, Teais 1., 1533 (1) ari@ 14 vz, 2006 ¥ Iueet
T AN FA 2 i srdar F w5 [ Sermer At s fAator gofREsErE ar sy
AISATAT %7 BIEHR) AT TRATSATA o fory aafena sremasit & arer feqa fardu R

(1) sTiferm feieor R ST araer gea Tt Sy sfa=mT 2006, Teis ®r.31. 1533 (1) ag
14 frqwe, 2006 F ITST T AT A 7 Mt sraedtar & w9 AT et areft wa=r Fwfor
TRATSHATSAT AT STETRIT AT T SIS hTl

(2.) TATET, a9 X TAaTg TREdT AT g aTE 14 774, 2014 % 365 HraTerd AR T6qT -
17011/8/92-ar20-1ll g7 wg=t= fhu 7 srfsrrcont § & foeft srfSrercor ger 1:4000 &6t § 397¢
T T disrete wfEe Sad wreftrasfee g e Tr g sa a9 gadue F
T T ITANT o srar g
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(i)

(=) 5 ATt & el dare Fit 7 srEfRd AT Sy FISAr F SATAIL, AIF ST wy drarar
T afEsTT ¥ e A dercie 9ft A g w9 ¥ Iuefdd wd gy SudEd " ul

FregTfiT afEsET Y § T

(&) A wrtee o e ofREsET F ST & 7 SRaniie & wr ateatera B @ g
A e srfdrgfere miRfRufad gfy & daemdfia = afa derse-l, 1, 1 &R 1V et & st
zertar 7T gl

() e st o we-srar & enfera e areft afsHet & forg defaa T aguor g
ISt areraT g9 g &= v wgur Ry gfffeEt & eafd s B ggafa” av uasin 7fe, yguor
Fr=ror &< o1 weor Ry wfafy & o aeefa srew A A w9 oS v Rt s
9 BT & gl TEaTa T 5 ATE=AT F el wedy S At o s
qEfT qd ST TEg AT eHTRd AT S Yerer AIST F FIET a9T §9 ATSgEAr &

FTe ¥ S @< (i) § Fenfeatira aeqrastt ft ST FT S qun swaeA 1 B qrde @ w1 i
T arafer % sfyaw fAeaferfea 1 R warm-

(iii)

(iv)

()

I qiESHTEl Ot FriEaTdt F forg off e ax fersu stfag=eT 2006, weats wr.er. 1533
(&) arir@ 14 fawat, 2006 @6 2t 2, sy stfegEaT 2006 F arefi wHfFa st
gaef gAY % forg wwer: Aof @ s Aoft @ aRESETst ¥ ad S vEe TR dut
TR wgterr, aq T Serary afEada HATAT AT THESISUY HI SR wOm gy,
Hraresie-| AT Sremere-V &=t #§ o Uy ooft @ i gfersmret & forg, Herwse sy
o st fRrerfer eaer wateawor, a7 7 SEraTy aiEd Jared gy qafed uesneuy Hi &
SOt qifeh a8 I8 T dery § gihT il A $iR €isieE SR 9 Y
SET

TET S gy grfdERer et fAwiRet gatawor, a9 sfiw srerary wREdd #EeE A S
TR 77 Frdwerdy # foru g Sardy srfarg=aT, 2006 # witafe wg! frr wam € &g
I 9T AV AT AT A gt g 3T ST emesre-| a1 demesre-1V et § RRuq g, sefua
HATI

I TREAISATSH AT AwrdeerTat % forg ST SemEy srfagEET, 2006 W witAled AEl § g 39 U
AT STREAT AR BT ¢ ST St wfiemesre-1l a7 wemwsre-1ll &=t # feuq €, o sdidq diseud
ST T & 70t ST I g o6 |7 fae & dfiax o= e stram)

3 fwfor afaisrre & gat § S5 92 ag srfdeEer an) gidt g g Ssmu stfeg=T, 2006
¥ a1 o H 2 Auifa st & ww AT e ateft RS F wme § U
TErROT T STTIEA T&TT HTA Bl GAdTeA® T F T TELT S Tae TTEHr s
TR Y Fefara oo a7 €9 TST &0 % ATSTAT TR0 1 ST F3T

T faor & ST Serary TiadA AT JET S vae arfeeRr i et F srgm ux e o
¥ erafd ¥ sfiqe qof afasET searat & forg 5 srfegEmT % el smmair s=m & ux o=
FET

TfE T ST T ATTAHTOr I [T waT foheg! o HToT § HTAL0 7 g, AT A7 ST LHN

HAAT T ST & TATAT & qaia<or {9, S gt oAl a1 &9 e &= 6t fiseradt &
arfemer® &, a7 aTied grT T g S srfergeT  Soaet F faeargar st o oot & i
GEEIERY
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(v) = SfeEEe & aefim wiarsare #r & T sy ara o f sty % g AfeTer anfr, g
frwfor et wriswery U smmafy ST w f arde & @ T F e W@ oar S e wet
T ST g1 ST
fafersrerar v srftreraw fi7 aut 6 safy F Qg sie Rearfa B s g, oy awes g
ferferaeraT 1 srafer 3 sffaw wefera T a1 do T & ad S weree WTfREROT gTeT TRy By
farferereare % forear &g i w8 frrfer % aror sefea srideor Ay s weqa fw sy
(Vi)  SrATaiRT Y& A % Susiq - |
() TRATSET % yEaras & forg ag affard g 5 ag sdis wee o A 1 S o 31 R A
fafer &7 defeaa s st (o) 1 21 sk wive st § wafaofir sy 6
et faet ao adt & geer § srefarfen srqurer RAE weqa ¢ o TRAETSHT F wearaes
BATT Teqd 1 T2 qft srqurerd ROTe weqa % 3T ISt 6 sedras gy wea i 78 e
Ty erqarer Reavet @y afsess S # weRifrg B stro st saeht wRat g9t adta s
Tae JITARTOT T sraee Fiea ¥ Freft off safRe sy Suersy :1$ S

(@) srqaread RRate i wetera fafemes st € Saere o oft sefiig B smom)

(vii & S sarer wferRor it wRFwvTet & wrafder a9 e ¥, a8 a9 ST wEey T #ir

T grm & o g wietser & forg aafia Saamse g #% o 9q w wrig, wrfga, fro oo

ol srmafxy o=, Seeradi, seereat ux it T wrEETS qur a2 F ot R seredt g

S Fel e T FCATC AT H TS A A SR @) # e #

9. 59 ATAGIAT FT YadA

() TR (FTLT) STTAfaw, 1986 (1986 T 29) ¥ Aefier 5o STAGAT F FrATeaaT e Tad o
ST et el ordt % srqurer % waro forg aiRpal qer & § sporar weariom &7 § qataor, a9 sik
ST T HATeTd, ST T AT 69 9T 8 GUTE, TEF ST Yag TRy i o7 47 69 s
&1 TEIT ST Teler STfereor 1 gar ot 78 F;

(i) TodT T ST yee ITTEETer 9T TS GYHI AT € ST 8T qET ST T TTRreRor i Fesr,
FIHRT ST AT T TATER, I T Ferarg TREd FoAer g7 qTA- 1T I=aqd AR 5147 1993 6
Rz 7rferert 664 # T U smert 3 srqET wee &1 aftra e P s = )

(i) ST TCAT FAAT H ST & AT G SO (e T 58 SHfre=ar & g ofe At 2g
AT & 1 H AT FA GG G ®T F Ieawerdl gl TsF qIHT A7 §F 5T 8 A7 o gatag
et wisrege 7 sreerar # e s afafaat @ e w6 Sred wgemt alRa s v g8
auErl & w9 ¥ w9 gl aftafm g o avw aeaw, ddfaa Rem whee ¥ o v g
HTAGAAT & o ¥ A= FT g

(iv)  F=emT SqETE, SESiadl a3d TORnT adT aqerat St orard ghredt Ses gay § g
fafews S srferg=r 2011% Iwaet ¥ srefir s sred off, fimg S defe & o arfdEeT ¥ arefie
wetare riaeRtRat & sir=ier saten yrea 72t frar o 2, o R g9t ad s gee aTierer
ST et STTQT SR etrar ganreat &1 feferfer o % erefier AR R smo, ERINE

() ST ITANT FoelY g o arforfsass wiafafer & forg 7t R srae,

(@) g PR I-ooTa e ST R ST ST i wgl T ST
10. T &= o v A e 37 ) segsar &
10.1 Y dazwsfier @@ & (Fieehiu) :

(i) WﬁTr3.1ﬁﬁﬁﬁﬁﬁﬁ?ﬁﬁﬁg%ﬁ@ﬁ?ﬁﬁ?ﬁ%ﬁ%ﬁﬁ(mﬁ)wzﬁw&
ST 17 FTaT o ATH-ATY Hew T % G0 T wEed, sy, THAT, IUT & F99 F T grasfas
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IOT T, AT, Ai=Terd, o, T Sgl, STATY STA-Tahrg Tured, Hiaest siEl w1 qqar &
ArALFFATA TAT THAT ST &< H iy S Sl o7 Ui sraarsh ¥ gi arel THTET 7 off eam Teaft sfiv
rsuHdY T TET ST TererT oA B At 3 fory wtestw, gt e e O st

(iy  "gel afgg ady et F R ¥ R Tl S qEER T g Sd O syt
s s sfegla frr smar 8, 99 9% aRaRE et & foe sntea @ &, G,
FOT/=shaTd & a1 F AT TIA, ATHRTAF AT, T, Tk, SIS, FTATYA, ST 7hra Jorredt, HaLet hr
HTHAT &% ATHAT ATITT G W] &1 ST Tehaf]

10.2  saeei dare giut X e s 9 & aiul & fog deres

(i) T Feparex F woft siadefir gt o gew o fw de F v o 39 sfewEaT F sl
Tieatera fFu sTa
(i)  UH T &=t W vy-diTeat wiga dware g aygl S srfgdty adty yonfert @t g
oy a2 gt % g, qfy v § 20 Hew a7 derste, T g 99g F o
YT €9 F aR] g i fReferfera srfwar afaafag B -
() T G197 % UEAIUS ¥ 20 WX F stavtd T GHETIT & HiSET Srare T el H
TR AT AET qAAAT AT Sre, qur, o e § Rt g fAwi d sgata
T8l grft
(=) W AT S8 Aget Thed & O Sgl, 78l @™ & g e, S 6
aaq # forg v, oriater a% O BT ST aTaT goed TR, Syt AT a6y
T, I T2, ATRT BT AT TR FE, I qATER0T RATI & ST
Hraresre e § f&mr s

(iiy €T Geeror e fagEaT, 2011 HEaT Hr.ar. 20(37), T 6 ey, 2011 F SIER o9 T
AT 3T fEwT T e § B giUl uX A6 T g, Thied g9 YeEd JS
(amgarsuEd), v wdt gt % fou ddfea usai/ET TST A9 g AT ST i
sfterfsfier s/we & foro wafawor, av s STy aRad #3rad i TEqd dF ST
arsarsuAdT F AT g a o rfgEaT % IS AN g1 g ST Hismsre srfagE,
2011 TEaT FT.AT. 19(T), e 6 Fay, 2011 & vl & AqarE, roreuadt ary grar
B

10.3  gE@ qas it ATt AT F HAL A AT Hees &7

(i) Jged Hag & o e & qreAr v aRAr F g a9t gof wrel, qrehi, IR, "ierste-ll %
e Y By Arorret § Raiia fereadl o7 97 Saawde 9, & §7 § aufiga 6T STeT e anrs
gireedl, T AT @erge § dafaq wrt F fog wRaw, P arfe et F e & 15% 9W
TITH AR 6T ST ST 3T U Ger ©ATHT % SATE I AT ATTOTSTF IUART h1 FATAT 7! 2t

(ii) TrCaTferRT &5 § gase ovgd & fou, drenr-l a4 § modeo e @=t &7 [t e
afiRefaat & Faer aararorsT wrtereront g T STo Sigt adT S yeg arfgewer i Rt s
s T TLHTT o STETa o ereefia Vet gfaamy earfod &3 & [ &g dhfods drge Iusy gl § o afd
foreft sy arvreatar e ® UF w9 a1 At aar staRErd g ar [etor gk & e gariea ar A guan
TS U o FHETTT & T ~AATH A1 AT, Foeg IAEqTd T TIAILH FATAT F6gT ST

[T, &. 19-112/2013-35T-111]

Reaer paTe fig, Sy gt
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IqTEy-1
TR daemefier &= % Ry dxerr, geaT ok g s
qE S Al arRfRafaeer @9t o (Suan) g wTers fRedTiae % wt B aeTn @ § weeget
qiererT T 81 Fem aeafa, 9 e, sara g gonfR, adtr wera, aevar alads, @r aret  aaer iy
et #er & wea o § iR adte waat S e ek, SweETal ST qarat % freg mEheE s 5
G H B4 FIA § ST, TIT STEHT g weaer i st qrRRafeE Famd warT w08 a2 T AfSE

AT TAT TEdT g1 58 ATARRE, &2 qeaam qeranfeas e erge arer e oft a2 3 ary-arar forq §)
A ST &, Tareroratedt sz werert 7 ST SR qREAT Ara9TF ar S )

1. T ST
(i) STIE ATHET T TAN Flah YA TR g7 qoft Suay i wg=ma $r srofy siw S Ratfa
& STl
(i) EUET % T ST GLEAT FT Ied@ FQ g, <8 A= # Fureiafate wntady Rgidl % aqar
TS HRTT ST HE A &7 AT ITFerha st & wyeaw F dsrewadt o w5
(iii) =& SrfergeraT % erefi s smrefeherral Y fisreuad § aftnfera Bt smom
T SUHT kT, GREAT S Tefere o forg oot wrd fafaree ot ferferferg -

1.1 &g a9eud
(i) e FAEAtd T A (F2eq) stfafay, 1980 (1980 7 69) ¥ arefiw a7 ¥ =7 ¥ w1y frar
TAT B

=8 StAEAT # R e ara % 219 gu oY, wefla Tou aeE ar €9 e a0 Yt a1 S a3
BIXT A (Feerm) srferfaerd, 1980 % arefiw amvqfyy 3 & & =1 3o erfafem, 1980 % gwaer oy 21 )
(if) = (Feeror) srfarfam, 1980 ¥ srelie =i 7l & 7 ey aveulay

(F) A W H e aaefd Fw g9fia Tou/hy aried gRer Y 9T g 9T Ay
ST ATelt freqa ST & STere qT @tera B st a2 #= et & 1000
o Hiex F AferE § QT Fow aaeata & B oY F wr-arer 50 Hew w5 9E
gaTa R STaaml 50 HieX F 3@ awT & FT U, AT AFHAT w, w5y
aeafa sta-fafaear & w@efea srggeam giemsi dweor & fro gigret a5
AT % forg sT-gfaramsi 3 ST aehdr 2|
(@) i g & T aeafy & forg a6 & i errarearshar 7Y Enf
12 ware Ry Ry qar @&t sa-Rfdga
(i) ATl ST TATe T9TRT T ZHF -7 % & H1 75 HAT Toh g FrfeeT 21

(ii) STET SASTH o fIT Srereaeh I o WATeH &7 Sy, Teft swarer ofre saret vy o1 qefer fram
ST

(i) srETer SR gver ferfereR TRrTor ST, aeasite (wen) @ty 1972 (1972 #7 53) ¥ srefi,
TTLAF ATHIEH AT FIA F d18, g Y e org ararewer &1, Aoy are erqeeT gearat
aTeRT F AT STEEm)

(iv) ST IT 7% g AT G141 TaT &3 T HTAThed T grrate fhar ST yarer s warer fafRy
HLEToT ST grer e i Sru
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(®) e o = & wf af s asita sarer o vare fafkat aatawr (@) stafas,
1986 (1986 T 29) F el Suaw & w7 § =AIfva A< srfegf=a forar ST,

(@ =g gfEra ey soer & T @8 FriweTT St gaTe, yard (iR o gataa Sa-fetaer
ST 5 @Ae, s T wo-se afgera, fwden, dere ot Hdgd, S| A e,
AT HT-TIeRTTh Heed UTad & Sa< Heget| aTed, [T STl S o= w1t & oy
ZITARTCR 8, T TaTel &= H i 38 Sie-aTq qgi 6T ST
1.3 Fersiia (sieeon) sfafamm, 1972 (1972 = 53), &+ (dwer) siferfom, 1980 (1980 #T 69) T
aatgzor (deror) afafaad, 1986 (1986 T 29) & Susel & Nefia =1fd sa-vea Redaf affa usdia
I, qEt ey, s, Srd aql, aeasta aiEe a9y o= @3erd &=t B AEgEr e s
qfera =ham ST
(i) Sudaa sfeafea et &1 deerr ofiv g, FuvRatq w@afaq sfafadt, sifag=mrst a1 Anfeds
fRrgial  sr&T grft
(i) ggd gU JHHI, SATCATET 3T 918 & STH-H1 6t ZTi Tehet o ForQ qErT &l § a7 &)l agral
ST 63 ST
(ily ~ GEfAT ToT LR AT WY T &F VLT, T K T IugFq A0 AT F Gy Qe dwe
TTErTToT AT STF-HRET ¢ FEA & (ol UH IUTAT g TAT (ATt T8
1.4  FEuiig Feg 7
At Feg qfH HT ST T gReAT RAFTE 6 S
(i) Aol g et T Ffar o gtera AT SITuw g il sy fe § wurthe sa-fAfaear &
F@rar & & TATe T ST
(i) el IeEl FTARATT it Srqufa SR ST haerf & ITRIATHT Haer I7T T 37T TG AT Faal i
i fasra st ==t ag & wraf % forg sragas €
(i)  =rEviiT Feg i § WO €9 ¥ qSEA! TS i A T 2Rl
(iv)  fem-fAdat & fAfafds w2 qmdst & wow F genefiw aavfiy =g o=t & =9-Rd sears gdeq
gieremd &= g = vt S s 2
(v) T et weaety, Smdr ww Sa-fafagar 2, s gadieediew g e o é St wEw
ot & "R 8, &7 daor dew Tt & forg o= T St g g
1.5  wgsll & Yo Tt it YRET vd G R i s
@) Hefare Troat AT T o ST g AT hgell o ST €A FT avgeiid (HeeAm) srfefaaw, 1972
& AT dfera faar Sroa)
(i) hegel F TSR T F ATF-TTH I [hATReATT FTTATT Tal gl orTH 3 TAAT % T ST AT %
fore sraferg GrarerarTt & framw et 7 eata ygwor o afeafam g
(i) gl YOI EATAT & T & [0 Hed Taee AT §F 1 ST i Fefea T a1 99 TSy
& IR0 g1 SEHT FTATeaa= ST SITam
1.6 g g Fae F ugtaral FF g ik gxor fAvargar § sraft
@) SATSISITA TATATE T HTLAT ST GLEAT Al SITT T
() 3 gaieTEl F Arg-uT A dre e T8t R STos e gre g e Y gt werea
BT &
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1.7 S O Y gRET i g Rvrga Y s

(i) TS =T i e i w@eeror fhar s

(i) U I PrrReTT TE R ST et e e ax sfdser wwrE TEar an

(i) TTSAT T H TS AT T TATHAS TET STl % ey o) qpal =mer o herrar 3 wamer fh sion

1.8 9ferdl & wiaar aan arelt spf it Aergar g ue e far smom)

() aferat % ety yare ant At S e ared o i qeer £ st 39 e § vaw afew,
TR0 ATEAT A A FRarRardt % Fmior afgq #1¢ e S 78 B s ik
fSreerT arTorrT s o s At 9T Tfemet g g=ar gn

(i)  waofta gereet g q9T o7 98T S [t i seRfagar @ agg e ale v 6@k a
FAE( & Fgla & YT Ry SITadr anfe srefvar wftrt 3 forg swgsa watare gers 21 a3

1.9 -3r5fs 7g F Q=1 FT 4@ AR waE AR B smem

()

(i)

(ii)

1.10

ST X At T Heeqor i e Merge R s
(F) AT W % At T wateer (wee) sfdfaem, 1986 W siasta srfrgfRa R som)

(@) e |, 2 SR Y q3g % ST Tl 9 qq AT et STt wafe giyed warT we
& ey 1% ATt PRty s T8 g

(M) O AT S ITERT X T B TR A T ok Ao @hest Rewrert ¥ R 3 ¥ At ¥
T FT g g grm

() @ % &ell ux U FrE Brarerert gt g S R 3 el s ermon/RaTer g an

(F) X AT T Fael TR aeqiaal T aw s fRm ST

() ST AT Y TS e fvga 3 % At F forg werer A1sTg SUre i s

e qe

() T AT S YT T ST AT Fh g @St e % R{aT adT Y & gee A
gl

(@) rE-uTe § g2 At erfd H1 QETATT G 92 T2t 0T A w g s frarmeremy orw o st € o

= feufa & wiensmr srfesmRat grr sodt g & forg adf &1 araers gar B
STTUTT T 3o GIRT Tt T Araiarfera srqeeror giafdea fm srom

(M ST AT EY ST & Hiifhe a3 T Ferer AT dae w4

stfas &7 & "fva wewiey

(F)  CAHTCHEITH G TSI SR TS S5 Y9 F qgd N & Sk ®Y ¥ FHT ASwRICH
Ffeysma B3y Saan

(@) ST AT T ST @ UF ARG SAfF T ¥ qhha aerted & o weay Aieere g
ST

QA 1 g & &1 qT SFECaAT 97 [[Arae wged b e

ST QA 1 STTHeReor FarfRafa, wefer s, stargmarel ar aniasts gt & sudst &
LA WL T LT FeT0r T STTersrra aoft qraedta scamren qeor ffraa et 1 geq a7
& % g Icaeerft gh
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(ii)

(iii)

QT g g faE gy & af s = A w@xEne F forg w9 griveR ShrReT srsd a8
gh
WWW%WWﬁmWWQﬁrW%&TWHWQﬁWSﬁ%
W/f%au g § uftade g faar fharsemn fro 7o g U sredmTet e 63T % STgd
areqeh RRurea # wftady e foer 8RR & aeeriigas RemafaT 3 % Te=a @9a /e &

[N

ATETT TART T 9T =T fohar Srem

HreEIE-ArsT A Fgh e § w2 & g srgwa e @ e ot & gt

) F= AT A

iy  forfFawrze ey W,
i)"Y e

iv) I,

v)  faEm S,

vi)  grg vfie S,

vii)  TETRIET AT,

vii) e,

ix) U

X) FEIEES AL T,

xi) AT

xiii) o7 TR gl w2l

xiv) forfadee F=Ra I,

Xv)  SICEH F IACHI & AT g FodT A,

xvi) ufafes s,

xvii)  HIAT ZHTAIT TSI,
xviil) TR,

xix)  TA;

XX)  dCTSTE,

xxi)  HIATE,

xxii) e,

(i
(
(
(
(
(
(
(
(
(
(
(xiiy  ®A" AT,
(
(
(
(
(
(
(
(
(
(
(

xxii) AT |

dokokok ok
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SaTsE-1ll

s Hieresie &= # adiw Retet, et o wada R afasmment % R dut RarfS
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(1980 1 69) % erefl srufera =y fi STy s wfafismT & forg @y s 3 qur oo
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fora s 1) § sgadta Rté/geat & Mt &t st a8 gril|

Fhkkk

SqTHg-1V

TET N J8 ST Y TAR A F forg arteds Ragia
1. I=9 ST @7 3R A= sar ar #1 g
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(iv) =l 1 377 &1a g (Ferm Tferesrdt & are rEia o afe Her )
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th January, 2019

G.S.R. 37(E).—Whereas by notification of the Government of India in the erstwhile Ministry
of Environment and Forests number S.0.19 (E), dated the 8" January, 2011 (hereinafter referred to
as the Coastal Regulation Zone Notification, 2011), the Central Government declared certain
coastal stretches as Coastal Regulation Zone (hereinafter referred to as the CRZ) under section 3
of Environment (Protection) Act, 1986 (29 0Of 1986);

And Whereas, the Ministry of Environment, Forest and Climate Change has received
representations from various coastal States and Union territories, besides other stakeholders,
regarding certain provisions in the Coastal Regulation Zone WNotification, 2011 related to
management and conservation of marine and coastal ecosystems, development in coastal areas,
eco-tourism, livelihood options and sustainable development of coastal communities etc.;

And Whereas, various State Governments and Union territory administrations and
stakeholders have requested the Ministry of Environment, Forest and Climate Change to address
the concerns related to coastal environment and sustainable development with respect to the
Coastal Regulation Zone Notification, 2011;

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a
Committee under the Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns
of coastal States and Union territories and various stakeholders, relating to the Coastal Regulation
Zone Notification 2011 and to recommend appropriate changes in the said Notification;

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in
the Ministry and consultations have been held with various stakeholders in this regard;

And Whereas, a draft Coastal Regulation Zone Notification, 2018 was issued and hosted in
the website of the Ministry of Environment, Forest and Climate Change on the 18" April, 2018
seeking comments and suggestions from all concerned;

And Whereas, objections and suggestions received in response to the above mentioned
draft Coastal Regulation Zone Notification, 2018 have been duly considered by the Central
Government;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and in supersession
of the Coastal Regulation Zone Notification 2011, number S.0. 19(E), dated the g January, 2011,
except as respects things done or omitted to be done before such supersession, the Central
Government, with a view to conserve and protect the unique environment of coastal stretches and
marine areas, besides livelihood security to the fisher communities and other local communities in
the coastal areas and to promote sustainable development based on scientific principles taking into
account the dangers of natural hazards, sea level rise due to global warming, do hereby, declares
the coastal stretches of the country and the water area up to its territorial water limit, excluding the
islands of Andaman and Nicobar and Lakshadweep and the marine areas surrounding these
islands, as Coastal Regulation Zone as under:-

(i) The land area from High Tide Line (hereinafter referred to as the HTL) to 500 meters on the
landward side along the sea front.

Explanation. - For the purposes of this notification, the HTL means the line on the land upto
which the highest water line reaches during the spring tide, as demarcated by the National
Centre for Sustainable Coastal Management (NCSCM) in accordance with the laid down
procedures and made available to various coastal States and Union territories.

(i) CRZ shall apply to the land area between HTL to 50 meters or width of the creek, whichever
is less on the landward side along the tidal influenced water bodies that are connected to the
sea and the distance upto which development along such tidal influenced water bodies is to
be regulated shall be governed by the distance upto which the tidal effects are experienced
which shall be determined based on salinity concentration of five parts per thousand (ppt)
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measured during the driest period of the year and distance up to which tidal effects are
experienced shall be clearly identified and demarcated accordingly in the Coastal Zone
Management Plan (hereinafter referred to as the CZMP):

Provided that the CRZ limit of 50 meters or width of the creek whichever is less, shall be
subject to revision and final approval of the respective CZMPs as per this notification, framed
with due consultative process, public hearing etc. and environmental safeguards enlisted
therein, and till such time the CZMP to this notification is approved, the limit of 100 meters or
width of the creek whichever is less, shall continue to apply.

Explanation.- For the purposes of this sub-paragraph the expression “tidal influenced water
bodies” means the water bodies influenced by tidal effects from sea in the bays, estuaries,
rivers, creeks, backwaters, lagoons, ponds that are connected to the sea.

The “intertidal zone” means land area between the HTL and the Low Tide Line (hereinafter
referred to as the LTL).

The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of
sea and the water and the bed area between LTL at the bank to the LTL on the opposite
side of the bank, of tidal influenced water bodies.

Classification of CRZ. ~ For the purpose of conserving and protecting the coastal areas

and marine waters, the CRZ area shall be classified as follows, namely: -

2.1
2.1.1

(@)

(b)

2.1.2

CRZ-1 areas are environmentally most critical and are further classified as under:
CRZ-l A:

CRZ-1 A shall constitute the following ecologically sensitive areas (ESAs) and the geo-
morphological features which play a role in maintaining the integrity of the coast viz.:

(i) Mangroves (in case mangrove area is more than 1000 square meters, a buffer of 50
meters along the mangroves shall be provided and such area shall also constitute CRZ-I
A);

(i) Corals and coral reefs;

(iii) Sand dunes;

(iv) Biologically active mudflats;

(

v) National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other
protected areas under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972),
Forest (Conservation) Act, 1980 (69 of 1980) or Environment (Protection) Act, 1986 (29
0f 1986), including Biosphere Reserves;

vi) Salt marshes;
vii) Turtle nesting grounds;

(
(
(viii) Horse shoe crabs’ habitats;
(ix) Sea grass beds;

(x) Nesting grounds of birds;

(xi) Areas or structures of archaeological importance and heritage sites.

A detailed environment management plan shall be formulated by the states and Union
territories for such ecologically sensitive areas in respective territories, as mapped out by
the National Centre for Sustainable Coastal Management (NCSCM), Chennai based on
guidelines as contained in Annexure-I to this notification and integrated with the CZMP.

CRZ-1 B:

The intertidal zone i.e. the area between Low Tide Line and High Tide Line shall constitute
the CRZ-1 B.
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2.2 CRZ-lI:

CRZ-II shall constitute the developed land areas up to or close to the shoreline, within the existing
municipal limits or in other existing legally designated urban areas, which are substantially built-up
with a ratio of built-up plots to that of total plots being more than 50 per cent and have been
provided with drainage and approach roads and other infrastructural facilities, such as water supply,
sewerage mains, etc.

2.3 CRZ-1ll:

Land areas that are relatively undisturbed (viz. rural areas, etc.) and those which do not fall under
CRZ-I1, shall constitute CRZ-Il, and CRZ-lI shall be further classified into following categories: -

2.3.1 CRZ-Ill A:

Such densely populated CRZ-lI areas, where the population density is more than 2161 per square
kilometre as per 2011 census base, shall be designated as CRZ-IIl A and in CRZ-lll A, area up to
50 meters from the HTL on the landward side shall be earmarked as the ‘No Development Zone
(NDZ)', provided the CZMP as per this notification, framed with due consultative process, have been
approved, failing which, a NDZ of 200 meters shall continue to apply.

2.3.2 CRZ-lll B:
All other CRZ-Ill areas with population density of less than 2161 per square kilometre, as per 2011

census base, shall be designated as CRZ-Ill B and in CRZ-Ill B, the area up to 200 meters from the
HTL on the landward side shall be earmarked as the ‘No Development Zone (NDZ)'.

2.3.3:

Land area up to 50 meters from the HTL, or width of the creek whichever is less, along the tidal
influenced water bodies in the CRZ Ill, shall also be earmarked as the NDZ in CRZ IlI.

Note: The NDZ shall not be applicable in the areas falling within notified Port limits.
2.4 CRZ- IV:

The CRZ- IV shall constitute the water area and shall be further classified as under:-
2.4.1 CRzZ-IVA:

The water area and the sea bed area between the Low Tide Line up to twelve nautical miles on the
seaward side shall constitute CRZ-IV A.

2.4.2 CRZ-1VB:

CRZ-IV B areas shall include the water area and the bed area between LTL at the bank of the tidal
influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the
water body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during
the driest season of the year.

3.0 Areas requiring special consideration in the CRZ.- Following coastal areas shall be
accorded special consideration for the purpose of protecting the critical coastal environment and
difficulties faced by local communities: -

3.1 Critically Vulnerable Coastal Areas (CVCA):

Sundarban region of West Bengal and other ecologically sensitive areas identified as under
Environment (Protection) Act, 1986 such as Gulf of Khambat and Gulf of Kutchh in Gujarat,
Malvan, Achra-Ratnagiri in Maharashtra, Karwar and Coondapur in Karnataka, Vembanad in
Kerala, Gulf of Mannar in Tamil Nadu, Bhaitarkanika in Odisha, Coringa, East Godavari and
Krishna in Andhra Pradesh shall be treated as Critical Vulnerable Coastal Areas (CVCA) and
managed with the involvement of coastal communities including fisher folk who depend on
coastal resources for their sustainable livelihood.

3.2 CRZ for inland Backwater islands and islands along the mainland coast.
3.3 CRZ talling within municipal limits of Greater Mumbai.
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4. Prohibited activities within CRZ.- The following activities shall be prohibited, in general, within
the entire CRZ and exceptions to these and other permissible and regulated activities in specific

CRZ categories viz. CRZ-I, Il, IIl and IV, shall be governed by the provisions of paragraph 5:-
(i) Setting up of new industries and expansion of existing industries, operations or processes.
(i) Manufacture or handling of oil, storage or disposal of hazardous substances as specified in

the notification of the Ministry of Environment, Forest and Climate Change number
G.S.R.395 (E), dated the 4" April, 2016.

(iii) Setting up of new fish processing units.

(iv) Land reclamation, bunding or disturbing the natural course of seawater except for the
activities permissible under this notification and executed with prior permission from the
competent authority.

(v) Discharge of untreated waste and effluents from industries, cities or towns and other human
settlements.

(vi) Dumping of city or town wastes including construction debris, industrial solid wastes, fly ash
for the purpose of land filling.

vi)  Port and harbour projects in high eroding stretches of the coast.
i) Mining of sand, rocks and other sub-strata materials.
iX) Dressing or altering of active sand dunes.

(
(
(
(x) In order to safeguard the aquatic system and marine life, disposal of plastic into the coastal

waters shall be prohibited and adequate measures for management and disposal of plastic

materials shall be undertaken in the CRZ.
(xi) Drawal of ground water.
5. Regulation of permissible activities in CRZ:
5.1 CRZ-I:
5.1.1. CRZ-IA:

These areas are ecologically most sensitive and generally no activities shall be permitted to be
carried out in the CRZ-I A area, with following exceptions:-

(i) Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified
stretches areas subject to such eco-tourism plan featuring in the approved CZMP as per this
notification, framed with due consultative process, public hearing, etc. and further subject to
environmental safeguards and precautions related to the Ecologically Sensitive Areas, as
enlisted in the CZMP.

(ii) In the mangrove buffer, only such activities shall be permitted like laying of pipelines,
transmission lines, conveyance systems or mechanisms and construction of road on stilts,
etc. that are required for public utilities.

(iii) Construction of roads and roads on stilts, by way of reclamation in CRZ-| areas, shall be
permitted only in exceptional cases for defence, strategic purposes and public utilities,
subject to a detailed marine or terrestrial or both environment impact assessment, to be
recommended by the Coastal Zone Management Authority and approved by the Ministry of
Environment, Forest and Climate Change; and in case construction of such roads passes
through mangrove areas or is likely to damage the mangroves, a minimum three times the
mangrove area affected or destroyed or cut during the construction process shall be taken
up for compensatory plantation of mangroves.

5.1.2 CRZ-1 B - The inter tidal areas:
Activities shall be regulated or permissible in the CRZ-| B areas as under:-
(i) Land reclamation, bunding, etc. shall be permitted only for activities such as,-



@34

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover
ports for coast guard, sea links, etc;

(b) projects for defence, strategic and security purposes;

(c) road on stilts, provided that such roads shall not be authorised for permitting
development on the landward side of such roads, till the existing High Tide Line:

Provided that the use of reclaimed land may be permitted only for public utilities such as
mass rapid or multimodal transit system, construction and installation of all necessary
associated public utilities and infrastructure to operate such transit or transport system
including those for electrical or electronic signaling system, transit stopover of permitted
designs; except for any industrial operation, repair or maintenance;

(d) measures for control of erosion;
(e) maintenance and clearing of waterways, channels, ports and hover ports for coast guard;

(f) measures to prevent sand bars, installation of tidal regulators, laying of storm water drains
or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
lighthouses, navigational safety facilities, coastal police stations, Indian coast guard stations
and the like.

Power by non-conventional energy sources and associated facilities.

Transfer of hazardous substances from ships to Ports, terminals and refineries and vice
versa.

Facilities for receipt and storage of petroleum products and liquefied natural gas as specified
in Annexure-Il to this notification, subject to implementation of safety regulations including
guidelines issued by the Oil Industry Safety Directorate in the Ministry of Petroleum and
Natural Gas and guidelines issued by the Ministry of Environment, Forest and Climate
Change, provided that such facilities are for receipt and storage of fertilizers and raw
materials required for fertilizers, like ammonia, phosphoric acid, sulphur, sulphuric acid, nitric
acid, etc.

Storage of non-hazardous cargo i.e. edible oil, fertilizers and food grains in notified Ports.
Hatchery and natural fish drying.

Existing fish processing units may utilise 25% additional plinth area for modernisation
purposes (only for additional equipment and pollution control measures) subject to the
following:-

(a) Floor Space Index of such reconstruction not exceeding the permissible Floor Space
Index as per prevalent town and country planning regulations;

(b) additional plinth area is constructed only to the landward side.

(c) approval of the concerned State Pollution Control Board or Pollution Control Committee.
Treatment facilities for waste and effluents and conveyance of treated effluents.

Storm water drains.

Projects classified as strategic, defence related projects and projects of the Department of
Atomic Energy, Government of India.

Manual mining of atomic mineral(s) notified under Part-B of the First Schedule to the Mining
and Minerals (Development and Regulation) Act, 1957)(67 of 1957) occurring as such or in
association with one or other minerals in the intertidal zone by such agencies as authorised
by the Department of Atomic Energy, Government of India as per mining plan approved by
the Atomic Mineral Directorate for Exploration and Research:
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(xiii)

(xiv)

(i)

(iv)

Provided that the manual mining operations shall be carried out only by deploying persons
using baskets and hand spades for collection of ore or mineral within the intertidal zone and
as per approved mining plan, without deploying or using drilling and blasting or Heavy Earth
Moving Machinery in the intertidal zone.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto;

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water, intake water for desalination plants, etc, and outfall for discharge of treated
wastewater or cooling water from thermal power plants in conformity with the environmental
standards notified by Ministry of Environment, Forest and Climate Change and relevant
directions of Central Pollution Control Board (CPCB) or State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC), as the case may be.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclones prediction, ocean observation platforms, movement
and associated activities.

Salt harvesting and associated facilities.

Desalination plants and associated facilities.

CRZ-1I:

Activities as permitted in CRZ-I B, shall also be permissible in CRZ-lI, in so far as applicable.

Construction of buildings for residential purposes, schools, hospitals, institutions, offices,
public places, etc. shall be permitted only on the landward side of the existing road, or on the
landward side of existing authorised fixed structures:

Provided that no permission for construction of buildings shall be given on landward side of
any new roads which are constructed on the seaward side of an existing road.

Buildings permitted as in (ii) above, shall be subject to the local town and country planning
regulations as applicable from time to time, and the norms for the Floor Space Index (FSI) or
Floor Area Ratio (FAR) prevailing as on the date of this Notification, and in the event that
there is a need for amendment of the FSI after the date of publication of this notification in
the official Gazette, the Urban Local Body or State Government or Union territory
Administration shall approach the Ministry of Environment, Forest and Climate Change
through the concerned State Coastal Zone Management Authority (SCZMA) or Union
Territory Coastal Zone Management Authority, as the case may be and the SCZMA shall
forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its
views in the matter, and the NCZMA shall thereafter examine various aspects like availability
of public amenities, environmental protection measures, etc., and take a suitable decision on
the proposal and it shall be the responsibility of the concerned Town Planning Authority to
ensure that the Solid Wastes are handled as per respective Solid Waste Management Rules
and no untreated sewage is discharged on to the coast or coastal waters.

Reconstruction of authorised buildings shall be permitted, without change in present land
use, subject to the local town and country planning regulations as applicable from time to
time, and the norms for the Floor Space Index or Floor Area Ratio, prevailing as on the date
of publication of this notification in the official Gazette and in the event that there is a need
for amendment of the FSI after the said date of this notification, the Urban Local Body or
State Government or Union territory Administration shall approach the Ministry of
Environment, Forest and Climate Change through the concerned State Coastal Zone
Management Authority (SCZMA) or Union Territory Coastal Zone Management Authority, as
the case may be and the CZMA shall forward the proposal to the National Coastal Zone
Management Authority (NCZMA) with its views in the matter, and the NCZMA shall
thereafter examine various aspects like availability of public amenities, environmental
protection measures etc,. and take a suitable decision on the proposal and it shall be the
responsibility of the concerned Town Planning Authority to ensure that the Solid Wastes are
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(i)

handled as per respective Solid Waste Management Rules and no untreated sewage is
discharged on to the coast or coastal waters.

Development of vacant plots in designated areas for construction of beach resorts or hotels
or tourism development projects subject to the conditions or guidelines at Annexure-lll to
this notification.

Temporary tourism facilities shall be permissible in the beaches which shall only include
shacks, toilets or washrooms, change rooms, shower panels; walk ways constructed using
interlocking paver blocks, etc, drinking water facilities, seating arrangements, etc. and such
facilities shall however be permitted only subject to the tourism plan featuring in the
approved CZMP as per this notification, framed with due consultative process or public
hearing, etc. and further subject to environmental safeguards enlisted in the CZMP,
however, a minimum distance of 10 meter from HTL shall be maintained for setting up of
such facilities.

5.3 CRZ-llI:

Activities as permitted in CRZ-1 B, shall also be permissible in CRZ-IIl, in so far as applicable.
Regulation of activities in NDZ:

Following shall be permissible and regulated in the NDZ:-

(a) No construction shall be permitted within NDZ in CRZ Ill, except for repairs or

reconstruction of existing authorised structure not exceeding existing Floor Space Index,
existing plinth area and existing density and for permissible activities under this
notification including facilities essential for activities and construction or reconstruction of
dwelling units of traditional coastal communities including fisher folk, incorporating
necessary disaster management provisions and proper sanitation arrangements.

(b}  Agriculture, horticulture, gardens, pastures, parks, playfields and forestry.
(c)  Construction of dispensaries, schools, public rain shelter, community toilets, bridges,

roads, provision of facilities for water supply, drainage, sewerage, crematoria,
cemeteries and electric sub-station which are required for the local inhabitants may be
permitted on a case to case basis by Coastal Zone Management Authority (CZMA).

(d) Construction of units or auxiliary thereto for domestic sewage, treatment and disposal

with the prior approval of the concerned Pollution Control Board or Committee.

(e) Facilities required for local fishing communities such as fish drying yards, auction halls,

net mending yards, traditional boat building yards, ice plant, ice crushing units, fish
curing facilities and the like.

()  Wherever there is a national or State highway passing through the NDZ of CRZ-IIl areas,

temporary tourism facilities such as toilets, change rooms, drinking water facility and
temporary shacks can be taken up on the seaward side of the road.

On landward side of such roads in the NDZ, resorts or hotels and associated tourism
facilities shall be permitted and such facilities shall, however, be permitted only subject to
the incorporation of tourism plan in the approved CZMP as per this notification and the
conditions or guidelines at Annexure-Ill, to this notification as applicable.

(9) Temporary tourism facilities shall be permissible in the NDZ and beaches in the CRZ-III

areas and such temporary facilities shall only include shacks, toilets or washrooms, change
rooms, shower panels, walk ways constructed using interlocking paver blocks, etc, drinking
water facilities, seating arrangements etc., and such facilities shall, however, be permitted
only subject to the tourism plan featuring in the approved CZMP as per this notification
subject to maintaining a minimum distance of 10 meters from HTL for setting up of such
facilities.

(h) Mining of atomic minerals notified under Part-B of the First Schedule to Mining and
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(i)

(v)

5.4

Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by the Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral Directorate
for Exploration and Research.

Regulation of activities for CRZ-Ill areas beyond NDZ:

(a) Development of vacant plots in designated areas for construction of beach resorts or
hotels or tourism development projects subject to the conditions or guidelines at
Annexure-lll to this notification.

(b) Construction or reconstruction of dwelling units, so long it is within the ambit of traditional
rights and customary uses such as existing fishing villages, etc. and building permission
for such construction or reconstruction will be subject to local town and country planning
rules, with an overall height of construction not exceeding 9 meters and with only two
floors (ground + one floor).

(c) The local communities including fishermen may be permitted to facilitate tourism through
‘home stay’ without changing the plinth area or design or facade of the existing houses.

(d) Construction of public rain shelters, community toilets, water supply drainage, sewerage,
roads, bridges, etc.

(e) Limestone mining:

Selective mining of limestone minerals may be permitted in specific identified areas
under the mining plans, which are adequately above the height of HTL, based on the
recommendations of reputed National Institutes in the mining field such as Council of
Scientific and Industrial Research (CSIR), Central Mining Research Institute etc.,
provided that the extraction of minerals shall be carried out not below a height of 1 meter
above the HTL and an adequate barrier shall be created so as to safeguard against
saline water incursion and subject to appropriate safeguards related to pollution of
coastal waters and prevention of coastal erosion.

(f)y Mining of atomic minerals notified under Part-B of the First Schedule of Mining and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in
association with one or other minerals by such agencies as authorised by Department of
Atomic Energy, Government of India, as per mining plan by the Atomic Mineral
Directorate for Exploration and Research.

Drawing of groundwater and construction related thereto shall be prohibited within 200
meters of HTL except for the use of local communities in areas inhabited by them and in the
areas between 200 to 500 meters of the HTL, groundwater withdrawal may be permitted
only through manual means from ordinary wells for drinking, horticulture, agriculture and
fisheries, etc. where no other source of water is available and restrictions for such drawal
may be imposed by the designated Authority by State Government or Union territory
Administration in the areas affected by sea water intrusion, however, for horticulture and
agriculture purpose, micro irrigation promoted by Government welfare schemes shall be
permitted.

Development of airports in wastelands and non-arable lands in CRZ-lll areas with adequate
environmental safeguards.

CRZ-IV:

Activities shall be permitted and regulated in the CRZ |V areas as under:-

(i)

Traditional fishing and allied activities undertaken by local communities.
Land reclamation, bunding, etc to be permitted only for activities such as.-

(a) foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, sea
links and hover ports for coast guard ,etc;

(b) projects for defence, strategic and security purpose including coast guard;
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(xii)

(¢) measures for control of erosion;
(d) maintenance and clearing of waterways, channels and ports;

(e) measures to prevent sand bars, installation of tidal regulators, laying of storm water
drains or for structure for prevention of salinity ingress and freshwater recharge.

Activities related to waterfront or directly needing foreshore facilities, such as ports and
harbours, jetties, quays, wharves, erosion control measures, breakwaters, pipelines,
navigational safety facilities and the like.

Power by non-conventional energy sources and associated facilities such as offshore wind,
wave energy, ocean thermal energy conversion, etc.

Transfer of hazardous substances from ships to Ports.
Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports.
Facilities for discharging treated effluents into the water course.

Projects classified as strategic and defence related projects including coast guard coastal
security network.

Projects of department of Atomic Energy.

Exploration and extraction of oil and natural gas and all associated activities and facilities
thereto.

Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the
Mining and Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such
or in association with other mineral(s) and of such associated mineral(s).

Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water
and outfall for discharge of treated wastewater or cooling water from thermal power plants,
and foreshore requiring facilities for transport of raw materials, facilities for intake of cooling
water and outfall for discharge of treated wastewater or cooling water from thermal power
plants, in conformity with the environmental standards notified by Ministry of Environment,
Forest and Climate Change and relevant directions of the Central Pollution Control Board or
State Pollution Control Board or Pollution Control Committee.

Pipelines, conveying systems including transmission lines.

Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement
and associated activities.

Construction of memorials or monuments and allied facilities by the concerned State
Government in CRZ-IV (A) areas, in exceptional cases, with adequate environmental
safeguards, subject to the following, namely: -

(a) the concerned State Government shall submit justification for locating the project in
CRZ-IVA area along with details of alternate sites considered and weightage matrix on
various parameters including environmental parameters, to State Coastal Zone
Management Authority who will examine the project and make recommendation to the
Central Government (Ministry of Environment, Forest and Climate Change) for grant of
Terms of Reference (ToRs) for preparation of an environmental impact assessment
report by the State Government;

(b) On grant of ToRs by the Central Government, the concerned State Government shall
submit the draft Environmental Impact Assessment report (EIA) with Environmental
Management Plan (EMP), draft Risk Assessment Report with Disaster Management
Plan (DMP) including on-site and off-site emergency plan and evacuation plan during
emergency, to the State Pollution Control Board for conduct of public hearing for the
proposed project in accordance with the procedure laid down under the Environment
Impact Assessment (EIA) notification number S.0. 1533(E), dated the 14" September,
2006;
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(c) The concerned State Government shall, after addressing the relevant issues raised by
the public during the public hearing referred to in sub-item (b), submit the final EIA, EMP,
Risk Assessment and DMP, to the State CZMA for their examination and
recommendation to MoEF&CC;

(d) The Central Government may, if it considers necessary so to do, dispense with the
requirement of public hearing referred to in sub-clause (b), if it is satisfied that the project
will not involve rehabilitation and resettlement of the public or the project site is located
away from human habitation.

5.5 Requirement for Clearance from Department of Atomic Energy installations:

Prior to undertaking any developmental activity including construction of new structures, falling in
the boundary limits specified by Atomic Energy Regulatory Board (AERB) guidelines, prior
clearance shall be obtained from Department of Atomic Energy installations.

6. Coastal Zone Management Plan (CZMP)

(1) All coastal States and Union territory administrations shall revise or update their respective
coastal zone management plan (CZMP) framed under CRZ Notification, 2011 number S.O.
19(E), dated 6™ January, 2011, as per provisions of this notification and submit to the
Ministry of Environment, Forest and Climate Change for approval at the earliest and all the
project activities attracting the provisions of this notification shall be required to be appraised
as per the updated CZMP under this notification and until and unless the CZMPs is so
revised or updated, provisions of this notification shall not apply and the CZMP as per
provisions of CRZ Notification, 2011 shall continue to be followed for appraisal and CRZ
clearance to such projects.

(i) The CZMP may be prepared or updated by the coastal State Government or Union territory
by engaging reputed and experienced scientific institution(s) or the agencies including the
National Centre for Sustainable Coastal Management (hereinafter referred to as the
NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the
concerned stakeholders.

(iii) The coastal States and Union territories shall prepare draft CZMP in 1:25,000 scale map
identifying and classifying the CRZ areas within the respective territories in accordance with
the guidelines given in Annexure-1V to this notification, which involve public consultation.

All developmental activities listed in this notification shall be regulated by the State
Government, Union territory administration, the local authority or the concerned Coastal
Zone Management Authority within the framework of such approved CZMP, as the case may
be, in accordance with provisions of this notification.

(iv) The draft CZMP shall be submitted by the State Government or Union territory to the
concerned Coastal Zone Management Authority for appraisal, including appropriate
consultations, and recommendations in accordance with the procedure(s) laid down in the
Environment (Protection) Act, 1986 (29 of 1986).

(v) The Ministry of Environment, Forest and Climate Change shall thereafter consider and
approve the respective CZMP of concerned State Governments or Union territory
administrations.

(vi) The CZMP shall not normally be revised before a period of five years after which, the
concerned State Government or the Union territory may consider undertaking a revision.

7. CRZ clearance for permissible and regulated activities- Delegation:

(i) All permitted or regulated project activities attracting the provisions of this notification shall
be required to obtain CRZ clearance prior to their commencement.

(ii) All development activities or projects in CRZ-| and CRZ-1V areas, which are regulated or
permissible as per this notification, shall be dealt with by Ministry of Environment, Forest and
Climate Change for CRZ clearance, based on the recommendation of the concerned Coastal
Zone Management Authority.
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(vi)

For all other permissible and regulated activities as per this notification, which fall purely in
CRZ-Il and CRZ-lll areas, the CRZ clearance shall be considered by the concerned Coastal
Zone Management Authority and such projects in CRZ —II and lil, which also happen to be
traversing through CRZ-I or CRZ-IV areas or both, CRZ clearance shall, however be
considered only by the Ministry of Environment, Forest and Climate Change, based on
recommendations of the concerned Coastal Zone Management Authority.

Projects or activities which attract the provisions of this notification as also the provisions of
EIA notification, 2006 number S.0. 1533(E), dated the 14" September, 2006, shall be dealt
with for a composite Environmental and CRZ clearance under EIA Notification, 2006 by the
concerned approving Authority, based on recommendations of the concerned Coastal Zone
Management Authority, as per delegations i.e., State Environmental Impact Assessment
Authority (hereinafter referred to as the SEIAA) or the Ministry of Environment, Forest and
Climate Change for category ‘B’ and category ‘A’ projects respectively.

In case of building or construction projects with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 these shall be approved
by the concerned local State or Union territory Planning Authorities in accordance with this
notification, after obtaining recommendations of the concerned Coastal Zone Management
Authority.

Only for self-dwelling units up to a total built up area of 300 square meters, approval shall be

accorded by the concerned local Authority, without the requirement of recommendations of
concerned Coastal Zone Management Authority and such authorities shall, however,
examine the proposal from the perspective of the Coastal Regulation Zone notification
before according approval.

Procedure for CRZ clearance for permissible and regulated activities:

The project proponents shall apply with the following documents to the concerned State or
the Union territory Coastal Zone Management Authority for seeking prior clearance under
this notification:-

(a) Project summary details as per Annexure-V to this notification.

(b) Rapid Environment Impact Assessment (EIA) Report including marine and terrestrial
component, as applicable, except for building construction projects or housing schemes.

(c) Comprehensive EIA with cumulative studies for projects, (except for building construction
projects or housing schemes with built-up area less than the threshold limit stipulated for
attracting the provisions of the EIA Notification, 2006 number S.O 1533(E), dated
14" September, 2006) if located in low and medium eroding stretches, as per the CZMP
to this notification.

(d) Risk Assessment Report and Disaster Management Plan, except for building
construction projects or housing schemes with built-up area less than the threshold limit
stipulated for attracting the provisions of the EIA Notification, 2006 number S.0 1533(E),
dated 14" September, 2006).

(e) CRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of
Environment, Forest and Climate Change vide its Office Order number J-17011/8/92-1A-
lll, dated the 14" March, 2014 using the demarcation of the HTL or LTL, as carried out
by NCSCM.

(f) Project layout superimposed on the CRZ map duly indicating the project boundaries and
the CRZ category of the project location as per the approved Coastal Zone Management
Plan under this notification.

(9) The CRZ map normally covering 7 kilometre radius around the project site also indicating
the CRZ-1, II, il and 1V areas including other notified ecologically sensitive areas.

(h) “Consent to establish” or No Objection Certificate from the concerned State Pollution
Control Board or Union territory Pollution Control Committee for the projects involving
treated discharge of industrial effluents and sewage, and in case prior consent of



(A T-Eve 3(i)] IR 1 TSI ST 41

(ii)

Pollution Control Board or Pollution Control Committee is not obtained, the same shall be
ensured by the proponent before the start of the construction activity of the project,
following the clearance under this notification.

The concerned Coastal Zone Management Authority shall examine the documents in clause
(i) above, in accordance with the approved Coastal Zone Management Plan and in
compliance with this notification and make recommendations within a period of sixty days
from date of receipt of complete application as under: -

(a) For the projects or activities also attracting the EIA Notification, 2006 number S.O.
1533(E), dated 14" September, 2006, the Coastal Zone Management Authority shall
forward its recommendations to Ministry of Environment, Forest and Climate Change or
SEIAA for category ‘A’ and category ‘B’ projects respectively, to enable a composite
clearance under the EIA Notification, 2006 number S.O. 1533(E), dated 14" September,
2006, however, even for such Category ‘B’ projects located in CRZ-| or CRZ-IV areas,
final recommendation for CRZ clearance shall be made only by the Ministry of
Environment, Forest and Climate Change to the concerned SEIAA to enable it to accord
a composite Environmental Clearance and CRZ clearance to the proposal.

(b) Coastal Zone Management Authority shall forward its recommendations to the Ministry of
Environment, Forest and Climate Change for the projects or activities not covered in the
EIA notification, 2006, but attracting this notification and located in CRZ-1 or CRZ-IV
areas.

(c) Projects or activities not covered in the aforesaid EIA Notification, 2006, but attracting
this notification and located in CRZ-Il or CRZ-1lI areas shall be considered for clearance
by the concerned Coastal Zone Management Authority within sixty days of the receipt of
the complete proposal from the proponent.

(d) In case of construction projects attracting this notification but with built-up area less than
the threshold limit stipulated for attracting the provisions of the aforesaid EIA Notification
2006, Coastal Zone Management Authority shall forward their recommendations to the
concerned State or Union territory planning authorities, to facilitate granting approval by
such authorities.

The Ministry of Environment, Forest and Climate Change shall consider complete project
proposals for clearance under this notification, based on the recommendations of the
Coastal Zone Management Authority, within a period of sixty days.

In case the Coastal Zone Management Authorities are not in operation due to their
reconstitution or any other reasons, then it shall be responsibility of the Department of
Environment in the State Government or Union territory Administration, who are the
custodian of the CZMP of respective States or Union territories, to provide comments and
recommend the proposals in terms of the provisions of the said notification.

The clearance accorded to the projects under this notification shall be valid for a period of
seven years, provided that the construction activities are completed and the operations
commence within seven years from the date of issue of such clearance.

The validity may be further extended for a maximum period of three years, provided an
application is made to the concerned authority by the applicant within the validity period,
along with recommendation for extension of validity of the clearance by the concerned State
or Union territory Coastal Zone Management Authority.

Post clearance monitoring:

(a) It shall be mandatory for the project proponent to submit half-yearly compliance reports
in respect of the stipulated terms and conditions of the environmental clearance in hard
and soft copies to the regulatory authority(s) concerned, on the 1% June and 31
December of each calendar year and all such compliance reports submitted by the
project proponent shall be published in public domain and its copies shall be given to any
person on application to the concerned Coastal Zone Management Authority.
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(vii)

(if)

(i)

10.

(b) The compliance report shall also be displayed on the website of the concerned
regulatory authority.

To maintain transparency in the working of the Coastal Zone Management Authority, it shall
be the responsibility of the Coastal Zone Management Authority to create a dedicated
website and post the agenda, minutes, decisions taken, clearance letters, violations, action
taken on the violations and court matters including the Orders of the Hon'ble Court as also
the approved CZMP of the respective State Government or Union territory.

Enforcement of this notification:

For the purposes of implementation and enforcement of the provisions of this notification and
compliance with conditions stipulated thereunder, the powers either original or delegated are
available under Environment (Protection) Act, 1986 (29 of 1986) with the Ministry of
Environment, Forest and Climate Change, State Government or the Union territory
Administration, National Coastal Zone Management Authority and the State or Union
territory Coastal Zone Management Authority;

The composition, tenure and mandate of National Coastal Zone Management Authority and
State Government or the Union territory Coastal Zone Management Authority have already
been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders
of Hon'ble Supreme Court in Writ Petition 664 of 1993;

The State Government or the Union territory Coastal Zone Management Authority shall
primarily be responsible for enforcing and monitoring of this notification and to assist in this
task, the State Government and the Union territory shall constitute district level Committees
under the Chairmanship of the District Magistrate concerned comprising at least three
representatives of local traditional coastal communities including from fishermen, and the
State Government may consider the enforcement of this notification to the level of respective
District Magistrates.

The dwelling units of the traditional coastal communities including fishermen, tribals as were
permissible under the provisions of the Coastal Regulation Zone notification, 2011 number
S.0. 19(E), dated the 6" January, 2011, but which have not obtained formal approval from
concerned authorities under the said Notification shall be considered by the respective
Coastal Zone Management Authority and the dwelling units shall be regularised subject to
the following condition, namely: -

(a) these are not used for any commercial activity;
(b) these are not sold or transferred to non-traditional coastal community.
Areas requiring special consideration:

10.1 Critically Vulnerable Coastal Areas (CVCAs):

()

(if)

For all the CVCAs mentioned in sub-paragraph 3.1, Integrated Management Plans (IMPs)
shall be prepared, which shall, inter alia, keep in view the conservation and management of
mangroves, needs of local communities, such as dispensaries, schools, public rain shelter,
community toilets, bridges, roads, jetties, water supply, drainage, sewerage and the impact
of sea level rise and other natural disasters and the IMPs will be prepared in line with the
guidelines for preparation of Coastal Zone Management Plan.

Till such time the IMPs are approved and notified, construction of dispensaries, schools,
public rain/cyclone shelters, community toilets, bridges, roads, jetties, water supply,
drainage, sewerage which are required for traditional inhabitants shall be permitted on a
case to case basis, by the Coastal Zone Management Authority with due regards to the
views of coastal communities including fisher folk.

10.2 CRZ for inland backwater islands and islands along mainland coast:

(i)

All the inland islands in the coastal backwaters and islands along the mainland coast shall
also be covered under this notification.
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(ii) In view of the unique coastal systems of backwater islands and islands along the mainland
coast, along with space limitations in such coastal stretches, CRZ of 20 meters from the HTL
on the landward side shall uniformly apply to such islands and activities shall be regulated as
under:-

(a) existing dwelling units of local communities may be repaired or reconstructed within 20
meters from the HTL of these islands, however, no new construction shall be permitted
in this zone.

(b) foreshore facilities, such as fishing jetty, fish drying yards, net mending yard, fishing
processing by traditional methods, boat building yards, ice plant, boat repairs and the
like, may be taken up in CRZ limits subject to due environmental safeguards.

(iii) Integrated Island Management Plans (IIMPs), as applicable to smaller islands in
Lakshadweep and Andaman & Nicobar, as per Island Protection Zone Notification, 2011
number S.0. 20(E), dated the 6" January, 2011, shall be formulated by respective States or
Union territory for all such islands and submitted to Ministry of Environment, Forest and
Climate Change and till the IIMPs are framed, provisions of this notification shall not apply
and the CZMP as per provisions of CRZ Notification 2011 number S.O. 19(E), dated the 6"
January, 2011, shall continue to apply.

10.3 CRZ areas falling within municipal limits of Greater Mumbai:

(i) In order to protect and preserve the ‘green lung’ of the Greater Mumbai area, all open
spaces, parks, gardens, playgrounds indicated in development plans within CRZ-Il shall be
categorised as No Development Zone and a Floor Space Index up to 15% shall be allowed
only for construction of civic amenities, stadium and gymnasium meant for recreational or
sports related activities and the residential or commercial use of such open spaces shall not
be permissible.

(ii) Construction of sewage treatment plants in CRZ-1 area for the purpose of treating the
sewage from the municipal area shall be taken only by the municipal authorities in
exceptional circumstances, where no alternate site is available to set up such facilities,
subject to recommendations of the Coastal Zone Management Authority and approval by the
Central Government and in case the construction of such plant is inevitable in a mangrove
area, a minimum three times the mangrove area affected or destroyed or cut during the
construction process shall be taken up for compensatory plantation of mangroves.

[F. No. 19-112/2013-1A-1l1]
RITESH KUMAR SINGH, Jt. Secy.
Annexure-|

CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ECOLOGICALLY
SENSITIVE AREAS

The coastal and marine Ecologically Sensitive Areas (ESAs) and the geo-morphological features
play a vital role in maintaining the functions of the coast. Mangroves, beaches, coral reefs, etc., aid
in controlling coastal erosion, shoreline change, saltwater intrusion and also serve as natural
defence against coastal hazards such as storm surges, cyclones and tsunamis. The ESAs maintain
the biological integrity of the coast by providing direct and indirect ecosystem services to the coastal
livelihood. In addition, several invaluable archaeological and heritage sites are also located along
the coast. Hence conservation and protection of the above areas, features and sites become
necessary.

1. General measures
(i) All ESAs shall be identified and boundary delineated by NCSCM using satellite data.

(i) The State Governments or Union territory Administrations through the authorised agencies
shall prepare CZMP as per the guidelines contained in this notification highlighting the
conservation and protection of the ESAs.

(iii) Those activities permissible under this notification shall be included in the CZMP.
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Specific conditions shall be adopted for the conservation, protection and management of each of
the ESAs as under: -

1.1 Mangroves:
(i) Mangroves declared as forest under the Forest (Conservation) Act, 1980 (69 of 1980).

Notwithstanding anything contained in this notification, such mangroves declared by the
concerned State Governments or Union territory Administrations or Central Government
as forest land under the Forest (Conservation) Act, 1980 (69 of 1980) shall attract the
provisions of the said Act.

(i) Mangroves not declared under Forest (Conservation) Act, 1980:

(a) Mangroves in Government land shall be protected based on a detailed plan to be
prepared by the concerned State Governments or Union territory administrations, and
in case the mangrove area is more than 1000 square meters, a buffer of 50 metre
along the periphery of mangrove area shall be provided. This buffer zone of 50 metre
may be utilised for public facilities for developing parks, research facilities related to
mangrove biodiversity, facilities for conservation and the like.

(b) Mangroves in private land will not require a buffer zone.
1.2 Corals and coral reefs and associated biodiversity:
(i) Destruction of coral and coral reefs and the surroundings is a prohibited activity.

(i) All coral and coral reefs shall be protected except for those small quantities required for
research purposes.

(iii) Coral and coral reefs transplantation activities shall be through recognised research
institutions wherever required for regeneration after obtaining necessary approvals under
Wildlife (Protection) Act 1972 (53 of 1972).

(iv) The dead or destroyed or both coral areas shall be taken up for rejuvenation and
rehabilitation. The conservation and protection of corals and coral reefs shall be taken up
as follows:-

(a) active and live coral and coral reefs identified and delineated shall be declared and
notified as ESA under Environment (Protection) Act 1986 (29 of 1986);

(b) it shall be ensured that no activities that are detrimental to the health of corals, coral
reefs and its associated biodiversity, such as mining, effluent and sewage discharge,
dredging, ballast water discharge, ship washings, fishing other than traditional non-
destructive fisheries, construction activities and the like are taken up in and around
the coral areas.

1.3 The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other
protected areas declared under the provisions of Wild Life (Protection) Act, 1972 (53 of
1972), the Forest (Conservation) Act 1980 (69 of 1980) or Environment (Protection) Act
1986 (29 of 1986); including Biosphere Reserves shall be conserved and protected as
follows:-

(i) Conservation and protection of the above mentioned areas shall be as per the provisions
of the respective Acts, notifications or guidelines as the case may be.

(ii) Efforts shall be made to increase the forest area in the coastal region in order to prevent
loss of life and property from increased storms, tides and floods.

(iii) The concerned State Governments or Union territory administrations shall provide for
adequate funds for such measures to undertake shelter belt plantation or bio-shields with
planting material suitable to the location.

1.4. Salt marshes:
The conservation and protection of salt marshes shall be as follows:-
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(i) The salt marsh areas shall be conserved and protected and efforts shall be made to promote
the endemic biodiversity in the salt marshes.

(i) Only those activities required for overhead conveying or transmission of cables and
underground laying of transmission line cables and so on, shall be permissible.

(iii) Traditional fishing shall be permissible in salt marshes.

(iv) Temporary tourism facilities around the salt marsh areas may be considered subject to
adhering to norms laid down in the guidelines.

(v) Certain salt marshes which have less biodiversity, identified by NCSCM and demarcated in
Coastal Zone Management Plan can be considered for salt pan activities.

1.5 Turtle nesting grounds shall be protected and conserved as follows:-

(i)  Turtle nesting grounds identified by the concerned State Governments or Union territory
administrations shall be protected as per Wildlife (Protection) Act of 1972.

(i) No activities shall be permitted in and around the turtle nesting ground including those
causing light and sound pollution except for those required for conservation and protection of
these sites.

(iii)  Strict management plans for protecting the turtle nesting grounds shall be undertaken and
implemented by the concerned State or Union territory Authorities.

1.6 Horse shoe crabs habitats shall be protected and conserved as follows:-
(i) The habitat identified shall be taken up for conservation and protection.

(i) No activities shall be taken up in and around these habitats which affect the horse shoe crab
ecosystem.

1.7  Sea grass beds shall be protected and conserved as follows:-
(i) Identified sea grass beds shall be conserved and protected.

(i) No developmental activities that have adverse effect on the sea grass bed shall be
undertaken.

(i) Efforts shall be made to propagate sea grass beds along the coastal waters where ever
possible by States or Union territories as it acts as a carbon sink.

1.8 Nesting grounds of birds shall be protected and conserved as follows:-

(i) The nesting ground of birds including their local migratory route shall be protected. No
developmental activities which have adverse impact on the nesting grounds and the
migratory routes shall be undertaken including construction of wind mills, transmission lines
and the like in the locality.

(i) Efforts shall be made to increase the forest cover and mangrove cover including enriching
the biodiversity of salt marsh and other coastal water bodies so as to provide for suitable
habitat for the avifauna.

1.9 Geo-morphologically Important Zones shall be protected and managed as follows:
(i)  Sand dunes identified shall be conserved and protected as follows:
(a) sand dunes identified shall be notified under Environment (Protection) Act 1986;

(b) no developmental activities shall be permissible except for providing eco-friendly
temporary tourism facilities on stilts such as walkways, tents and the like;

(c) mining of sand from sand dunes shall be prohibited activity except for the removal of
atomic minerals with proper replenishment using the tailings or other suitable sand;

(d) no activities on the sand dunes shall be taken up that would lead to erosion/destruction
of sand dunes;

(e) afforestation, if any, on the sand dunes shall be done only with native flora;
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(f) the States or Union territory shail prepare management plans for the demarcated sand
dunes.

(i)  Sandy beaches:

(a) Mining of beach sand is prohibited except for manual mining of atomic minerals with
proper replenishment using the tailings or other suitable sand.

(b) When the permissible developmental activities are taken up on the beaches if loss of
beach in the neighbourhood is predicted, necessary beach nourishment to compensate
for the losses shall be undertaken by the project authorities and its long term
maintenance shall be ensured by them.

(c) The States or Union Territory shall prepare management plans for the demarcated
beaches.

(iv) Biologically active mudflats:
Biologically active mudflats shall be identified by NCSCM in association with State
Governments or Union territory administrations.
The States or Union territories shall prepare management plans for such demarcated
biologically active mudflats.
1.10  Areas or structures of archaeological importance and heritage value sites:

State Archaeological agencies shall be responsible for conservation and protection of all
archaeological structures and heritage sites identified by the Archaeological Survey of India,
as per the provisions of the respective Acts, notifications or guidelines.

No activities that are detrimental to the identified areas or structures of archaeological and
heritage value shall be permitted.

It shall be ensured that these structures or areas are preserved and activities undertaken
without changing the facade/plinth of such structures. Such structures could be considered
for use in accordance with the relevant norms after undertaking careful designing of the
interiors without changing the exterior architectural design of the structure.

* kKK

Annexure-l!

LIST OF PETROLEUM AND CHEMICAL PRODUCTS PERMITTED FOR STORAGE IN CRZ,
EXCEPT CRZ-1 A

(i) Crude oil;

(i) Liquefied Petroleum Gas;
Motor spirit;

Kerosene;

(v)  Aviation fuel;

(vi)  High speed diesel;
(vii)  Lubricating oil;
(viii)  Butane;
(ix)  Propane;
(x)  Compressed Natural Gas;
(xiy  Naphtha;
i) Furnace oil;
)

Low Sulphur Heavy Stock;
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(xiv)  Liquefied Natural Gas;
(xv)  Fertilizers and raw materials for manufacture of fertilizers;
(xvi)  Acetic acid,
(xvii)  Mono ethylene glycol,
(xviii)  Paraxylene;
(xix)  Ethane;
(xx) Butadine;
(xxi)  Methanol,
(xxii)  Caustic;
xxiii)y  Bitumen.
Annexure-lll

GUIDELINES FOR DEVELOPMENT OF BEACH RESORTS, HOTELS AND TOURISM
DEVELOPMENT PROJECTS IN THE DESIGNATED CRZ AREAS

1.

CRZ-lI

Construction of beach resorts or hotels in designated areas of CRZ-1I for occupation of tourist or
visitors shall be subject to the following conditions, namely: -

(i

2.

construction shall be permitted only to the landward side of an existing road or existing
authorized fixed structures;

live fencing and barbed wire fencing with vegetative cover may be allowed around private
properties subject to the condition that such fencing shall in no way hamper public access to
the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of goal
posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area,;

the State Ground Water Authority shall take into consideration the guidelines issued by the
Central Government before granting such no objection certificate;

the quality of treated effluents, solid wastes, emissions and noise levels and the like, from
the project area must conform to the standards laid down by the competent authorities
including the Central or State Pollution Control Board and under the Environment
(Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be made
and it must be ensured that the untreated effluents and solid wastes are not discharged into
the water or on the beach; and no effluent or solid waste shall be discharged on the beach;

it the project involves diversion of forest land for non-forest purposes, clearance as required
under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and the
requirements of other Central and State laws as applicable to the project shall be met with
and approval of the State or Union territory Tourism Department shall be obtained.

CRZ-Il

Construction of beach resorts and hotels in designated areas of CRZ- Il for occupation of tourists or
visitors shall be subject to the following conditions, namely: -
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(vii)

(viii)

(ix)

(xiii)

(xiv)

(xv)

live fencing and barbed wire fencing with vegetative cover may be allowed around
private properties subject to the condition that such fencing shall in no way hamper
public access to the beach;

no flattening of sand dunes shall be carried out;

no permanent structures for sports facilities shall be permitted except construction of
goal posts, net posts and lamp posts;

construction of basement may be allowed subject to the condition that no objection
certification is obtained from the State Ground Water Authority to the effect that such
construction will not adversely affect fee flow of groundwater in that area;

the State Ground Water Authority shall take into consideration the guidelines issued by
the Central Government before granting such no objection certificate;

though no construction is allowed in the no development zone for the purposes of
calculation of Floor Space Index, the area of entire plot including the portion which falls
within the no development zone shall be taken into account;

the total covered area on all floors shall not exceed 33 per cent of the plot size i.e., the
Floor Space Index shall not exceed 0.33 and the open area shall be suitably landscaped
with appropriate vegetal cover;

the construction shall be consistent with the surrounding landscape and local
architectural style;

the overall height of construction up to the highest ridge of the roof, shall not exceed 9
metres and the construction shall not be more than two floors (ground floor plus one
upper floor);

groundwater shall not be tapped within 200 metre of the High Tide Line; and within the
200 to 500 metre zone it can be tapped only with the concurrence of the Central or State
Ground Water Board;

extraction of sand, leveling or digging of sandy stretches, except for structural foundation
of building or swimming pool, shall not be permitted within 500 metres of the High Tide
Line; .

the quality of treated effluents, solid wastes, emissions and noise levels and the like,
from the project area must conform to the standards laid down by the competent
authorities including the Central or State Pollution Control Board and under the
Environment (Protection) Act, 1986 (29 of 1986);

necessary arrangements for the treatment of the effluents and solid wastes must be
made and it must be ensured that the untreated effluents and solid wastes are not
discharged into the water or on the beach; and no effluent or solid waste shall be
discharged on the beach;

to allow public access to the beach, at least a gap of 20 metres width shall be provided
between any two hotels or beach resorts; and in no case shall gaps be less than 500
metres apart; and

It the project involves diversion of forestland for non-forest purposes, clearance as
required under the Forest (Conservation) Act, 1980 (69 of 1980) shall be obtained and
the requirements of other Central and State laws as applicable to the project shall be met
with; and approval of the State or Union territory Tourism Department shall be obtained.

Note: Construction of beach resorts or hotels shall not be permitted in Ecologically sensitive areas
(such as marine parks, mangroves, coral reefs, breeding and spawning grounds of fish,
wildlife habitats and such other area as may be notified by the Central Government or State
Government or Union territory administrations).

*kkk
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ANNEXURE -IV

GUIDELINES FOR PREPARATION OF COASTAL ZONE MANAGEMENT PLANS

1.

Demarcation of High Tide Line and Low Tide Line:

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM for
the entire coastline of the country, has been made available to the Coastal States or Union
territories and only such demarcation of HTL and LTL shall be applicable for all purposes of
this notification.

Hazard Line:

A ‘Hazard line’ has been demarcated by the Survey of India (SOI) taking into account the
extent of the flooding on the land area due to water level fluctuations, sea level rise and
shoreline changes(erosion or accretion) occurring over a period of time. The hazard line
mapped by SOl has been shared with the coastal States or Union territories through
NCSCM. The hazard line shall be used as a tool for disaster management plan for the
coastal environment, including planning of adaptive and mitigation measures. With a view to
reduce the vulnerability of the coastal communities and ensuring sustainable livelihood,
while drawing the CZMP, the land use planning for the area between the Hazard line and
HTL shall take into account such impacts of climate change and shoreline changes.

Preparation of CZM Maps:

(i) Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and
wherever 1: 25,000 maps are not available, 1: 50,000 maps shall be enlarged to 1:
25,000 for the purpose of base map preparation and these maps will be of the
standard specification given below:-

Unit : 7.5 minutes X 7.5minutes

Numbering : Survey of India Sheet Numbering System

Horizontal Datum : Everest or WGS 84

Vertical Datum : Mean Sea Level (MSL)

Topography : Topography in the SOI maps will be updated using latest satellite

imageries or aerial photographs

(ii) Coastal Zone Management (CZM) Maps of scale 1:25,000 shall be got prepared by
any of the agencies identified by the Ministry of Environment, Forest and Climate
Change vide its Office Order number J-17011/8/92-1A-11l dated the 14" March, 2014
using the demarcation of the High Tide Line or LTL, as carried out by NCSCM.

(iii) Various regulatory lines viz. at a distance of 20 metres, 50 metres, 200 metres and
500 metres from HTL respectively, as applicable in various CRZ categories, and the
Hazard line shall be demarcated and transferred to the CZM maps.

(iv) HTL, LTL and CRZ boundaries, as applicable, shall also be demarcated in the CZM
maps along the banks of tidal influenced inland water bodies.

(v) Classification of different coastal zones shall be done as per the CRZ notification and
Standard national or international colour codes shall be used.

Local level CZM Maps:

(i) Local level CZM Maps are for the use of local bodies and other agencies to facilitate
implementation of the Coastal Zone Management Plans.

(i) Cadastral (village) maps in 1:3960 or the nearest scale, as available with revenue
authorities shall be used as the base maps.

(iiiy HTL, LTL, other CRZ regulatory lines and the Hazard line shall be demarcated in the
cadastral maps and classifications shall be transferred into local level CZM maps.
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5. Classification of CRZ areas:

(i)

(if)

(i)

(i)

(ii)
(i)

The CZM Maps shall clearly demarcate the land use plan of the area and map out the
Ecologically Sensitive Areas (ESAs) or the CRZ-IA areas as per mapping made available
by NCSCM to coastal State or Union territories. All such ESAs shall be appropriately
demarcated with colour codes.

Buffer zone along mangrove areas of more than 1000 square metres shall be stipulated
with a different colour distinguishing from the mangrove area. The buffer zone shall also
be classified as CRZ-I area.

In the CRZ areas, the fishing villages, common properties of the fishermen communities,
fishing jetties, ice plants, fish drying platforms or areas infrastructure facilities of fishing
and local communities such as dispensaries, roads, schools, and the like, shall be
indicated on the cadastral scale maps. States and Union territories shall prepare detailed
plans for long term housing needs of coastal fisher communities in view of expansion and
other needs, provisions of basic services including sanitation, safety, and disaster
preparedness.

The water areas of CRZ-IV shall be demarcated and clearly demarcated if the water body
is sea, lagoon, backwater, creek, bay, and estuary and for such classification of the water
bodies the terminology used by Naval Hydrographic Office shall be relied upon.

The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.

In CVCAs, the land use maps shall be superimposed on the Coastal Zone Management
Plan clearly demarcating the CRZ-I, I, III, IV.

The existing authorised developments on the seaward side shall be clearly demarcated.

The features like cyclone shelters, rain shelters, helipads and other infrastructure
including road network may be clearly indicated on the CZM Maps for the purpose of
rescue and relief operations during cyclones, storms, tsunami and the like.

Construction of buildings or other activities shall be permitted under the CZMP provided
adequate arrangements are made for proper management and disposal of solid and liquid
wastes in accordance with the environmental standards, rules and statutes, and under no
circumstances, untreated effluents shall be disposed off in the coastal waters.

Public consultations on CZMP:

The draft CZMP prepared shall be given wide publicity and suggestions and objections
received in accordance with the Environment (Protection) Act, 1986. Public hearing on the
draft CZMP shall be held at district level by the concerned CZMA.

Based on the suggestions and objections received the CZMPs shall be revised and
approval of Ministry of Environment, Forest and Climate Change shall be obtained.

The approved CZMP shall be put up on the website of Ministry of Environment, Forest
and Climate Change, concerned website of the State or Union Territory Coastal Zone
Management Authority and hard copy made available in the Panchayat Office and District
Collector Office.

Revision of Coastal Zone Management Plans:

Whenever there is a doubt, the concerned State or Union territory Coastal Zone
Management Authority shall refer the matter to the National Centre for Sustainable Coastal
Management who shall verify the CZMP based on latest satellite imagery and ground
truthing.

If required, the rectified map shall be submitted to Ministry of Environment, Forest and
Climate Change for consideration.

*kkkk
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ANNEXURE-V

PROJECT INFORMATION DETAILS
PROJECT DETAILS
Project Name
Survey No./ Village/ Co-ordinates
District
State
Whether the proposal is for (Select relevant field)
(i)  Fresh Clearance under CRZ
(i)  Amendment to an already issued CRZ clearance
(iii) Extension of validity of an already issued CRZ clearance
Name of the Applicant
Address of the Applicant
Contact details (Telephone nos. and e-mail address)
Cost of the project (Rs in crores)
BENEFITS OF THE PROJECT
Details of Project Benefits
Employment Likely to be Generated (Yes/No)
If Yes
(i) Total Manpower Requirement
(i) Permanent Employment (Numbers)
(i) Temporary Employment (Numbers)
(iv) Temporary Employment- During Construction (Numbers)
(v) Temporary Employment- During Operation (Numbers)

DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of
the project):

Resort / Buildings / civic amenities
(i) Total area/Built-up area (in sqm.)
(i) Height of structure
(i) FSi ratio
(iv) Name of concerned town planning authority/ Panchayat etc.
(v) Details of provision of car parking area
Coastal Roads / Roads on Stilt
(i) Area of land reclamation
(i) Estimated quantity of muck/earth for reclamation
(iii) Traffic carrying capacity
(iv) Dimensions of road
Pipelines from thermal power blow down
(i) Length of pipeline
(i) Length traversing CRZ area
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i) Depth of excavation

iv) Width of excavation

v) Length of pipeline from seashore to deep sea
vi) Depth of outfall point from surface of sea water

(viiyTemperature of effluent above ambient at disposal point
D. Marine Disposal of Treated Effluent through pipelines

(i)

()

Location of intake/ outfall

Depth of outfall point

Length of pipeline

Length traversing CRZ area

Depth of excavation

Width of excavation

Length of pipéline from shore to deep sea/creek
Depth of outfall point from surface of water
Depth of water at disposal point

BOD, COD, TSS, oil and grease, heavy metals in the effluent

E. Facility for storage of goods/chemicals

(i)
(if)
(i)
(iv)

Name of chemical
End use of the chemical
No. of tanks for storage
Capacity of tanks

F. Offshore structures

(v)

Exploration or development

Depth of sea bed

No. of rigs

No. of platform

Details of group gathering stations

G. Desalination Plant

(i)
(if)
(i)
(iv)
(v)

Capacity of desalination

Total brine generation

Temperature of effluent above ambient at disposal point
Ambient salinity

Disposal point

H. Mining of atomic minerals

(i)
(i)

(iii)
(iv)

(v)

Capacity of mining
Type of mineral to be extracted
End use of the mineral

Government order for mining lease/exploration and approved mining plan details

Extent of mining lease area
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I. Sewage Treatment Plants
(i) Capacity
(i) Total area of construction

(i) Compliance of effluent parameters as laid down by cpcb/spcb/other authorised
agency

(iv) Whether discharge is in sea water/creek?
If yes
e Distance of marine outfall point from shore/from the tidal river bank
o Depth of outfall point from sea water/river water surface
» Depth of seabed/riverbed at outfall point
J. Lighthouse
(i) Total ground area of foundation/platform
(i) Height of the structure
K. Wind Milis
(iy Capacity (MW)
i) Height of the windmill
Diameter of the windmill
Length of blade
(v) Speed of rotation

(vi) Transmission lines (overhead or underground)

(i) Please specify with salient features
(i) Upload relevant Documents (upload PDF only)

4. PROJECT LOCATION AS PER CRZ CLASSIFICATION (If project site falls in different/multiple
CRZ categories the same may also be elaborated)

5. CLAUSE OF CRZ NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE
/REGULATED ACTIVITY

6. MANDATORY FIELDS FOR PROJECT ASSESSMENT

A. CRZ map in 1:4000 scale indicating HTL, LTL demarcation and distance of the nearest
project boundary (in meters) from HTL to be stated

(i) Upload Map (km file)

B. Project layout superimposed on CRZ Map 1:4000 scale with classification of project
location including other notified ESAs prepared

(i) Upload Map (kml file)
C. CRZ map 1:25000 scale covering 7 km radius around Project site
(i) Upload Map (kml file)
7. PROJECT LOCATED IN (Select Type)
(i)  Non eroding Coast
(i) Low and Medium eroding coast
(iiiy High eroding Coast
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8. DETAILS OF FOREST/ MANGROVES LAND INVOLVED (YES/NO)
IF YES
(i) Detail of area diverted
(if) Forest clearance to be submitted (Upload document)
(iii) No. of trees to be cut under the project
(iv) Compensatory afforestation plan to be submitted (Upload document)

9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE
SANCTUARY

(i) Within 10 kilometre radius from the project site (Yes/No)
If YES
* Permission from NBWL to be submitted (Upload document)

10. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS
OBTAINED (YES/NO)

If YES
(i) Copy of NOC to be provided (Upload document)
(if)  Conditions imposed to be stated (Upload document)
11. Environment Impact Assessment (EIA) studies (relevant fields to be filled)
A. Terrestrial studies:
()  Summary details of EIA (Terrestrial) Studies
(i) Upload Recommendation made in ElAs (Upload document)
(i) State period of Study '

B. Marine Studies
()  Summary details of EIA (Marine) Studies
(if) Upload Recommendation made in EIAs (Upload document)
(iii) State period of Study

12. DISASTER MANAGEMENT PLAN / NATIONAL OIL SPILL DISASTER CONTINGENCY
PLAN (if applicable)

13. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS:
(i) Capacity of Sewage Treatment Plant
(i) Quantity of effluent generated
(i) Quantity of effluent treated
(iv) Method of treatment and disposal
14. PROJECT INVOLVING DISCHARGE OF SOLID WASTE:
(i)  Type of solid waste
(i) Quantity of solid waste generated
(i)  Method of disposal
(iv) Mode of transport
15. WATER REQUIREMENT in kilo litres per day (KLD)
(i) Quantity of water required
(i)  Source of water
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(i)

(iv)
(v)
(Vi)

If Ground water (Upload a copy of approval from Central Ground Water Authority or
other authorised body)

If other Source (Upload a copy of permission from competent authority)
Mode of transport
Commitment of water supply (Upload document)

16. DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Allowed)

Type/ Quantity of | Treatment | Treatment | Mode of | Quantity of | Quantity of Treatment
Source | Waste Capacity Method Disposal | Discharged | Water used in
Water (Kilos Litre Water (Kilos | Recycling/Reuse
Generated | per Day) Litre per (Kilo Litre per Day)
(Kilos Litre Day)
per Day)

17.
(i)

(ii)

(i)
(iv)

18.
(i)

(i)

(i)

(iv)

19.
(i)

(i)

20.
(1)

(it)

21.
If YES,

(i)

(i)

DETAILS OF RAINWATER HARVESTING

No. of Storage tanks
Total capacity of tanks
No. of Recharge Pits
Capacity of pits

ENERGY REQUIREMENT AND SOURCES

Total Power Requirements (kwh)

Source

Upload Copy of Agreement (upload pdf only)
Stand by Arrangement (Detalils)

ENERGY EFFICIENCY/SAVING MEASURES

Source/Mode
Details of savings

RECOMMENDATION OF STATE COASTAL ZONE MANAGEMENT AUTHORITY

Upload Copy of CZMA recommendations (Upload pdf only)
Compliance status of the Conditions Imposed

WHETHER PROPOSAL ATTRACTS EIA NOTIFICATION, 2006. (Yes/No)

the category thereof
Status of proposal for EC (as applicable)

SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASURES SUGGESTED
INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES,
ECOLOGICAL ASPECTS, ETC. (Brief Details to be Provided)

DETAILS OF COURT CASES Whether there is any Court Cases pending against the project
and/or land in which the project is proposed to be set up? (Yes/No)

22.

23.
If Yes, Pending or Disposed (Select relevant)

(i)

(ii)

Name of the Court (Supreme Court, High Court, National Green Tribunal)
Case No.
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(iii)y Case Details

(iv) Orders/Directions of the court, if any and its relevance with the proposed project
(Upload document)

24. ADDITIONAL INFORMATION, If any

UNDERTAKING: It is certified that the information given above are true to the best of my knowledge
and belief and nothing contravening the provisions of CRZ Notification, 2011 has been concealed
therefore.

Name and Signature of the applicant:
Date:

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ¢, Digitally signed
ALOK i by ALOKKUMAR

~ Date: 2019.01.21
KU MA 2 14:33:36 +05'30'
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